
HELD ON 29.09。2015

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm and may be responded accordingly.

The meeting No. 13/16 of the Norms Committee (NC-I) for the licensing year 2015-2016 was held on
29.09.2015 under the Chairmanship of Sh. J.M. Gupta Joint Director General of Foreign Trade to
consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade
Policy 2015-2020 / Handbook of Procedure Volume. The following Members of the Committee were
present in the meeting: -

SIoNo Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

1 Sh K.K.Tiwari I.A 476 23063321 DHI,U.B.

2. Sh S.K.Jain,D.0. 428A 23063321 Extn.3318

23063166

DIPP,U.B.

つ
Ｊ Sh. Kanwalinder Singh Sodhi,

Ass■ .Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME),N.B.

4. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn。 146 DGFT,U.B.

J―動ι Cο″″′″θθ θθrsJグθ″θグ′力θ加わ ブグνα′ε
“
θs θノ励θ αgθ″dα θf′と菫型髪ョJttg gFηθrα″グルrθ笙盪 J盈ョθη‐

塑 製 匹 鯉 互 型 ⊆ 幽 墜 と おわ″s rαル″ルθ″ο
“
ακ 齢 卿虎 rr

ICaseNo.:2/4/8ι
IALC2ノ2015

|

1HQFile

|  ICaseNo.:15/11ノ 80-

1照蜘__
: IЮ 1/80Ю50/00229/AM13/

Patt Namc:TERUMO   IMeet No/Date:13/80-

PENPOL LIMITED      IALC2/2015
129.09.2015~再

覇百
~~~丁      8377~口「

~~~~~

lStatus:

iDeferred
i

:01/80/050/00073/AM16/    :53/21/040/00002/AM10/   128.05.2009 Date:10.11.2015

Decision: This case is a part o[manual agenda and has been considered at SLNo.409 ofthe manual agenda.

Party Name:YOKOGAWA
INDIA LIMITED

RLA File
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129.09.2015

1Lic.No/Date:0710088440
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learlierdecisiOnOfproductionoftherequishecenincateanddecidedtoissucanotherremindertothenllll.
ICase is deferred to 10.H.2015.
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IWaS iSSued an AA No.3110060945 dated 30.10.2013 for supply of goods in connectiOn whh petrOleum i

10perations.In this regard,the nrm was requested tO produce an Essentiality Certincate issued by the Directoratel
tr! ltrrr r!5oru, LIre rlrrrr w.lr Iequtrsrcu [o pro(luce an trSsentlallty Ueftltlcate iSSued by the DifeCtOrate

lGeneral of Hydrocarbons' The Committee noticed that the firm has produced the requisite certificate issued by
ithe Directorate. General of Hydrocarbons on 04.02.2014. The Committee decided that this position should be
lmentioned in the reminder to the firm. Accordingly, a letter was issued to firm on o2.ol.2ol5 asking them to

,1-,* requisite 
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certificate as its supply is to oNGC, Mumbai under deemed export category.
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lflrm. 
has not submitted any information in response to DGFT reminder sent on I 1.09.2015 and decided to send a 

j

innal 
remlnder to the tirm to furnish reply. j

I 
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n I

lcase is deferred to l0.l l.2ot5. L\4. ^ i

rn : The Committee noted that the firm has been asked to rurnisr, a iertifi"il-fi.;;;h; a;t;'.;ih";t"a
of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

are required for peffoleum operations vide letter dated20.06.2014. The Committee decided to reiterate its
decision for the necessary document. The Committee also noted that M/s GE Indian Industrial private Ltd.

issued an AA No. 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum
ttions. In this regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate

eral of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position should be

red in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking them to
requisite DGHC Certificate as its supply is to ONGC, Mumbai under deemed export category.

Committee further noted that the firm vide its letter dated 30.01.2015 has submitted a reply but has, not
titted the requisite certificate. The committee noted that letter dated I L09.2015 has been sent to the firm to

the requisite certificate, but the same has not been received yet. The Committee decided to reiterate its
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ig00dS are required for petroleum Operations vide letter dated 20.06.2014.The Committee decided to reiterate its

iearher decヽ ion for the necessary document.The Committcc also noted that M/s GE Indian industHal Pr市 ate Ltd.

IWaS iSSued an AA No.3110060945 dated 30.10.2013 for supply of goods in connection with petroleum

lOperatiOns.In this regard,the flm was requested to produce an Essentiality Certiflcate issued by the Directorate

Oenerd ofHydrocarbons.The Commhee nodced thatthc im has produced thc req」 s■e certincate、 sued by

lhe Dircctoratc General of Hydrocarbons on 04.02.2014.The Committee decided that this position should be

lmentiOned in the reminder to the nrm.Accordingly,a letter was issued to nrm On o2.01.2015 asking them to

ifurniSh requisite DGHC Certiflcate as its supply is to ONCC,Assam under deemed export category.
iThe Committee further noted that the firm has submitted representations for certain Advance Authorization:

lrequesting that they may be granted waiver from submission of the requisite certificate. The Committee also

lnoted that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with

ITRU, O/o Revenue, Ministry of Finance and decided to remind them to expedite reply.

iCase is deferred to 10.11.2015.~了朦T~~冊
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'ALC2/2013          1RRIGAT10N PVT.LTD.
ALC2/2015             Deferred

29092015

reminders on 20.03.2015,18.05.2015 and D.O Letter from Chailillan to Js,c&PC On 23.07.2015 and decided tOl

issue reminder tO the C&Pc tO expedite comments.

is deferred t0 1o.11.2015。
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I lf::tt:q''*lT* was issued to firm on 02.01.2015 asking them to turnish requisite DGHC certificate as its 
]; isupply is to ONGC, Vadodara under deemed export category. 
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/\_i irhe committee turther noted that the firm has submitteJreiresentations for certain ii]I.. lr,h::-r,""1ilt,__l
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:面 「面薦百冨肩葛諾δiIIvaluatiOn report dated 22.07.2015 ■om MSME 一 Dl, Bangalore, wherein huge wastage has been
led. It was clarined by the technical authOrities that in the manufacture of parts pertaining to

lndus,y there is huge wastage as welding is not pellllissible and the parts are manufactured by the

)cess of machining etc..The Committee decided tO ratitt the nOrms based upon the written recommendatiOns

MSME videtheir Note No.30(104)/14-ME dated 29.09.2015(copy to be senttO the RA and Fillll).



requesting that they may be granted waiver from submission of the requisite certificate. The Committee also

ICase is deferred to 10.11.2015.

No.:46/15/80‐
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;Decision : The Commiftee noted that the firm has been asked to furnish a certificate from the duly authorized

,officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

i  g00dS are required for petroleum operations vide le■ er dated 20.06.2014.The Committee decided to reiterate its

rial Pr市ate Ltdo was issued an AA No.3110060945 dated

roleunl operations.In this regard,the rlm was requested to

ctorate General of Hydrocarbons.The Committee noticed

issued by the E)irectoratc General of Hydrocarbons on
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mitted representations for certain Advance Authorization

bmission of the requisite certiflcate.The Committee also

licy VI Section ofthe DGFT for taking up thc matter with

l  lTRU,D/o Revenue,Ministt of Finance and decided to remind them for reply.
1 1
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Decision: The Committee noted that application of the firm was forwarded to DRDO for comments on24.11.2014
followed by reminders on 29.04.2015, 30.06.2015 ,28.07 .2015 and I 1.09.2015 for comments and decided to send

another reminder to them to expedite comments.

is deferred to

Party Name: BOTIL OIL
INDIA PVT
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of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

goods are required for petroleum operations vide letter dated20.06.2014. The Committee decided to reiterate its

ier decision for the necessary document.

Committee also noted that M/s GE Indian industrial Private Ltdo was issucd an AA No.3110060945 dated

.10.2013 for supply of goods in connection with petroleum operations. In this regard, the firm was requested to

an Essentiality Certificate issued by the Directorate General of Hydrocarbons. The Committee noticed

the firm has produced the requisite certificate issued by the Directorate General of Hydrocarbons on

.02.2014. The Committee decided that this position should be mentioned in the reminder to the firm.

Accordingly, a letter was issued to firm on 02.01.2015 asking them to furnish requisite DGHC Certificate as its

pply is to ONGC, Mumbai under deemed export category.

The Committee further noted that the firm has submitted representations for certain Advance Authorization

that they may be granted waiver from submission of the requisite certificate. The Committee also

that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with

U, D/o Revenue, Ministry of Finance and decided to remind them for reply.

|

is defelTed to 10.11.2015.

Case No.:9/18/80-ALC2/2013 Paty Name:ALSTOM INDIA
LIMITED,

け∬篇
親Ю“"“

D*t.trrr Th. C" the written comments vide note No.

17(25)/2014-IPHW dated 17.09.2015'om the DEIT(copy to be sentto RA and flmn).

ine may take action accordingly. 」

Meet No/Date:13/80‐

:32/21/040/00111/AM14/

Decision: The committee noted that DHI vide UO No.3 (91)/13-TSW (B) dated 31.08.2015 has informed that

the firm has submitted reply dated 03.08.2015, however, it has not provided information as called for in
deficiency letter dated 02.07.2014. NC decided to send a reminder to the firm to furnish complete reply to

the deficiency letter dated 02.07.2014 immediately. The firm has submitted essentiality certificate from DGHC

its supply is to Reliance Industries, Mumbai under deemed export category.

is deferred to 10.11.2015
」

Pa●y Name:CARDINAL
YACHTS 1鮒

…

O".iiio"r ftte Committee decided to reject the case with the direction to pay applicable customs duty since the

firm has not submitted information in response to the final reminder sent on 28.07.2015.

RA may take action accordingly.

Status:

「
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'可

F.fy N"*" ZENTTH IMect No/Date:13/80¨ ALC2/2015

No.:31/18/80- Name:GE INDIA No/Date:13/80‐

PRIVATE

File 110060945

:31/83/040/00126/AM14/ 10.2013 10.11.2015

No.:4/21/80‐

:01/80/050/00361/AM14/
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iand reminder sent on I I .09.201 5 seeking clarification on value addition in respect of item No.3 & 4 is less than

ItSX and therefore decided to send a final reminder to them to expedite reply. Recommendation from MSME
ivide ID Note No. 30(133)13-ME dated 15.06.2015 for this case has been received.i'
I

lCase is deferred to l0.l 1.2015
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ldecided to issue a reminder to the MSME to expedite the comments. 
iiCase is deferred to 10.11.2015. ____==,
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Parり Name:ALSTOM
INDIA LIMITED,

Mcet No/Date:13/80-ALC2/2015 Status:
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await comments. Case is deferred to l0.l1.2015.
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~lPary Namご
BOTIL OIE

IT00LSINDIA PVT
LTD(FORMERLY BAKER
101L

RLA File

:05/23/040/00343/AM14/

b..iiio, , if,. Co*rittee noted that the firm has been asked to furnish a certificate lrom the duly authorized

officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the

lsaid goods are required for petroleum operations vide letter dated 20.06.2014. The Committee decided to
jreiterate its earlier decision for the necessary document.
iThe Committee also noted that M/s GE Indian lndustrial Private Ltd. was issued an AA No. 3110060945 dated i

1:O.f 
O.ZOf : for supply of goods in connection with petroleum operations. In this regard, the firm was requested I

ito produce an Essentiality Certificate issued by the Directorate General of Hydrocarbons. The Committee i

inoticed that the firm has produced the requisite certificate issued by the Directorate General of Hydrocarbons 
,

lon 04.02.2014. The Committee decided that this position should be mentioned in the reminder to the firm.;
jAccordingly,:-1":T was issued to firm on 02.01.2015 asking them to furnish requisite DGHC Certificate as its 

I

isupply is to ONGC, Mumbai under deemed export category. i

iThe Committee further noted that the firm has submitted representations for certain Advance Authorization i
i

irequesting that they may be granted waiver from submission of the requisite certificate. The Committee also '
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,D/o Revenuc,Ministry ofFinance and decided to remind them for reply.

is defelTed to 10.11.2015.

‐

Lic.No/Date:0710101331   lDefer

:01/80/050/00427/AM14/ 1:07/24/040/00310/AM14/  117.01.2014

Decision: The Committee noted that firm's reply dated 16.03.20 15 has been sent to DEIT on 23.03.2015
foHowed by reminder on 24.06.2015,20.07.2015 and ll.09.2015 for conllnents and decided to remind DEIT

in to expedite comments.
is defelTed to 10.11.2015.
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ated 18.12.2014 has been sentto MSヽだE on 02.01.2015

and ll.09.2015 for comments and decided to issuc a

Parり Name:SuTuRES ~IMeetNo/Data 13/80-
INDIA PRIVATE
LIMITED,

ALC2/2015

Lic.No/Date:0710102920 Date:10.11.2015
:01/80/050/00148/AMts/ l:07/24t040t0o444tAMt4t lra.o:.zor+

ision: The Committee noted that C&PC have sent its written recommendations vide N"i. No.
lll77l20l4-PC II dated 09.09.2015 wherein the import item has been allowed as 0.7302 kg for I kg of
product.The Committec also noted that the unit has apphed for 36000 kg ofimport itenl against 36000

kg of export item. As such the Committee decided to request the C&PC to review its recommendations.
is defelTed to 10.11.2015。
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Decision:The Committee decided to rati～ the nOrlns,as per GN-4 for Engineering Products,based upon the

DIPP Note No.12/80/2015‐ TSW/26 dated 06.07.2015(copy tO bC Sentto the RA and flll11).

may take action accordingly
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its earlier decision for the necessary document.                              |

Committec also noted that M/s GE Indian industrial Private Ltd.wasissued an AA No.3110060945 datcdl

30.10.2013 for supply of goods in connecdon with pctroleum operations.In this regard,the f1111l was requcsted

to produce an Essentiality Certificate issued by the Directorate General of Hydrocarbons. The Committee

noticed that the firm has produced the requisite certificate issued by the Directorate General of Hydrocarbons

on 04.02.2014. The Committee decided that this position should be mentioned in the reminder to the firm.

Accordingly, a letter was issued to firm on 02.01 .201 5 asking them to furnish requisite DGHC Certificate as its

supply is to ONGC, Vadodara under deemed export category.

The Committee further noted that the firm has submitted representations for certain Advance Authorization i

requesting that they may be granted waiver from submission of the requisite certificate. The Committee also i

noted that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with I

TRU, D/o Revenue, Ministry of Finance and decided to remind them for reply. 
I

Case is deferred to l0.l1.2015.
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IRLA Rb

l:34/21/040/00090/AM15/

Lic.No/Date:3410040214

p6062∝ 4

The Committee tO MSME on 25.05.2015 for

IP略ど型鳳

HQ File

followed by reminder dated 11.09.2015 to expedite comments. lt is

No/1Date:13/80-

10.11.2015

Name:BOTIL 01L



e sought hrth∝ cla五 flcttiOn hm the nm宙 de c¨ m江l dated 26.05.2015.NC dedded tO send a 
Кminder可

,rln10 mmぉh repサ immedateし .caSe tt deおFed to lo.H.2015.
―

… … … ―¨

―

―
―

―
― 一

―
―

‐

― ―

‐

― 一
一
‐

― ―

― ―

―

―                         i

l

RA may take action accordingly

and Fillll).

RA may take action accordingly

―

             ‐

ree nored rhat the firm h1 not given any reply to the d#i;i"""yand decided to issue reminder to the firm to furnish reply.

1lζ
き`まtζ

'ibた

ェ   |:■ Na鳥めRA面十人  ■きま、レbふ iも :lj′な6■  titt」ζ  l
l         lSOLU■ oNSPttvATE  I銭 ″ 卵 F      lpproVed l

―一 _蝉 距 _´___止 ―-  1  ‐

vdu“On Кpo■ dtted 220■ 20b■Om Ms立ビ」■it葛:ご棋淵
こ
IIま
'税穐ll∬l冨mmended. It was clarifled by the technical authOrities that in the manufacture of parts pertaining to

)space lndustrv there is hllon..7,0■ ●″0^_..● ^1■1__:_         .  __Aerospace Industry there is huge wastage as werding is not permisrib;;rdffiffi[L:1ll:rtJ]'ffJ:
iJffi:"::,#::t"T'lf..if ..,1n: !::Ti::. ^t:,a:o 

. .u,iE ,r,e norms based upon the writtenOf MSME宙 de■drNdc NQ 3呻 04ル ME dtted‐ 」;.03ち;Lこ群 tttteボ
lL滞
緞 :

お

“

ご赫 両:節百

10

鯛

ecision: The Commiuee decided to .uilO,irr. -.,n; b;d;;;h;;;ffi;;d;ti"rr;fMsui 
"ia. 

0o No.ro34)/14-ME dated29.09.2015 (copy to be sent to the M and firm).

No.:39/10/80‐

File

/80/050/00235/AM15/

may take action accordingly

No.:4/19/80…

Name:TRIDENT
LIMITED.

File

77/AM15/

Mcet No/Date:13/80-

IALC2/2015

19.09.2015

176/AM15/

Name: TOSHIBA JSW No/】Date:13/80¨
SYSTEMS
ATE LIMITED

: The commiuee aeCiaeJto iattfy th" ""..;b^ffi;f MSME 
"id;uo N"i,l4-ME dated29.09.2015 (copy to be sent to the RA and firm).

Mcet No/Dat3‐13/80-ALC力 o13

No.:40/1o/80‐ Name:T RIDENT

is deferred t0 1 o.11.2015.

File

閣湾需
悪面飾~



IPaty Name:SUNRISE

IINDUSTRIES(INDIA)LTD

嚇
|:34/24/040/00124/AM15/

~   
日窟1剛洲5

諄Ftt「
~~野

Decision: The Committee noted that firm's
reminder dated 18.05.2015, 29.07.2015 and

application has been sent to C&PC on 13.03.2015 followed by

11.09.2015 and decided to remind C&PC again to expedite

卜OmmmS
i

tCase is deferred to l0.l1.2015.
I

|

36

脚濡覗F80-~野丁1叩  響 “ |に
 |目緊需語蔦蕊:III戸指t北的“のハ

y:戸
一
日爾麗膏f而

「

P渕

~F淋

警

甜 TJ

卜[蘇輌薫軍聴蘇薫  06626of the rlilll has been sent to C&PC on 30.01.2015 for

lD..t.t"*J . d;f"br.y l.tt* *rt ", I l-0r20l5 
i

land decided to remind the firm to furnish the reply. 
ilr

lCase 
is deferred to 10.11.2015.

l.orrents followed by reminder on 18.05.2015,23.06.2015 and DO letter from Chairman to JS, C&PC on

lZl.Ol.ZOIS and decided to issue another reminder to C&PC to expedite comments.
I

I

lcase is deferred to l0.l1.2015.
I

IParり
Namei ZENITH

IPRECIS10N PVT LTD.,
1

11



ision: The Committee noted that th. irr*1r ..pl
rr comments.

is defelTed to l o.11.2015.

Lic.No/Date:091oo61021
:01/80/050/00s37/AMt5t i.:09/24r040/00285/AMr5/ 

lZq.os.roro

ted 13.03.2015(copy to be sentto RA and■
1111).

Case No.:27/19/80-

ALC2/2014

1認
瓶I∬
MYTEё

~

:01/80/050/00461/AM15/

cおion:The Comm■ tee noted that the nttζ s reply dated 02.07.20151as been senttO MsME on 3107.2015
conlments and decided tO issue remindertO MsME to expedite the conllnents.

is deferred t0 1o.11.2015.

is deferred t0 1o.11.2015.

41
:01/80/050/00448/A}/,ts/ 

l:0a/2a/oauoot42/AMtsr log.,olo*
Decision: The Committee noted ;trat frrmt if;14.082015 fo,comments and reminded the DHI representative to expedite the comments.

43  ‐ ase No.:16/19/80‐      Party Name:D00sAN■■響Y  ″Ψぃ響ぃ叩‐輩郡T酬181 1叫1特ゎ
12

18.09.2014 10.11.2015

Name:BHARAT No/Date:13/80‐

VY ELECTRICALS

Case No.:15/19/80‐



is defelTed to 10.11.2015.

Case No.:28/19/80-け‐
‐
‐
‐‐４４

Paty Name:VOITH
HYDRO PRIVATE

HQ File ic.No/Date:0510391512 Defer

|:01/80/050/00462/AM15/ 1:05/24/040/00277/AM15/  1
IDate:10.H.2015

騨  漱輛瓢l誦票甲to DHl on 28.07.2015 for

:U1/6υ /UDU/UU4D1/AlVil D/   :∠ Z/Z41/υ ttυ /υυυ,0′ AlVi lつ /     1υ .lυ .Zυ l'                ■ノαιし.IV.■ ■.4VIフ

Decision: The Conl■littee noted that the rlrm's application has bccn sent to MSME on 21.11 2014 forl

foHowed by reminder on 19.03.2015,24.06.2015 and ll.09.2015 and decided to issue reminder to‐

MSME again to expedite comments. Case is deferred to l0.l 1.2015.

~声

奮鷲
|

Mect No/Date:13/80‐

ALC2/2015

: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the

goods are required for petroleum operations vide letter dated 20.06.2014. The Committee decided to

iterate its earlier decision for the necessary document.

Committee also noted that M/s GE Indian industrial Private Ltd.wasissued an AA No.3110060945 dated

30.10.2013 for supply of goods in connection with petroleum operations. In this regard, the firm was requested

to produce an Essentiality Certificate issued by the Directorate General of Hydrocarbons. The Committee

iced that the firm has produced the requisite certificate issued by the Directorate General of Hydrocarbons on

.02.2014. The Committee decided that this position should be mentioned in the reminder to the firm.

Accordingly, a letter was issued to firm on 02.0 I .20 l5 asking them to furnish requisite DGHC Certificate as its

is to ONGC, Assam under deemed export category.

Committee further noted that the firm has submitted representations for certain Advance Authorization

that they may be granted waiver from submission of the requisite certificate. The Committee also

that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with

U, D/o Revenue, Ministry of Finance and decided to remind them for 1eply. Case is deferred to

10.11.2015.

13

|

問脇mЮ0450/AMW
iPRTVATE LrMrrED l,29.09.201s

10.11.2015

The Committee noted that firm's reply dated 05.08.2015 has been sent to DHI on 14.08.2015 for

and reminded the DHI representative to expedite the comments.

ALC2/2014

~胃
薫習雨

No.:9/19/80‐

10.11.2015

Dttdo瀧

`翼

懲溝惧3nTttdeM躙ぜ騒燿器(蔦島ぢ』1醤7

Case No.:17/19/80-

Paty Name:BOTIL OIL

T00LSINDIA PVT



ICase No.:24/19/80-     Parり Namc:SHAkTI

‐   IALC2/2014         PuMPs(INDIA)LTD.,

″
13品 掲5剛 棚 AMⅣ  l:危 粘 OЮ∞柁晨 Mw

case No.: l0l22rs0- party Name: STERICAT Meet No/Date:ri/g0- Status:ALC2/2014 GUTSTRINCS pVT. LTD. ALC2t2Ot5 oeferred
9.09.20t5

Decision:The cOmmittee nOted that the nrm has not replied tO the deflciency(raiSed by DIPP)letter sent to

them on 28.07.2015 fo1lowed by renlinder dated ll.09.2015 and decided tO issue flnal renlinder tO the nnn tO

furnish reply. Case is deferred to I 0. I I .2Ol S .

DecisiOn: The COnlinittee decided to issue renlinder tO the fillll tO nlnish reply for the letter
o.46011/103/2011_PC_II dated 31.08.2015 directly issued by C&Pc tO the r11111.

ase is defelTed to lo.11.2015.

Deddon:The Commttee noted th江
:五ざ
~MsME蔦
面菖:面語↓ぎhas infom冨 11爵下 flm~haξ beenlskeど t。

m.lish detailed calculatiOns and decided tO await inf0111lation from the衝
1:l:and commentsl予om MSME.

is defered to 10 H 2015

ICase No.:32/22/80-     Par″ Namei PoLY ‐Meet No/Date:13/80-      status:
IALC2/2014         MEDICURE LTD.

:ALC2/2015           1Deferred
l                                               129.09.2015               ‐

IHQ File            RLA File            l liメ ヽ
^/ヽ
,ぃ nく in2。 10く ,   ^^三二IHQ File            RLA File            lLic.No/Date:0510391954  1Defer

50   :01/80/050/00513/AM15/  1o5/24/040/00359/AM15/    12.11.2014

_… ._           lDatc:10.H.2015ほ
「

~T~~■
1~~■
‐‐  ~~~~………‐……  …_― ―̈_………一―

ded requisit`InfottationI品 漬 晟 i:‐観 島 轟訂
05.2015 and DO letter iOm chaillllan tO Js,C&Pc On

oC&PC tO expedite cOmments. case is deferred to

ICase No.:2/25/80-A LC2/2014 Party Name:UNIRAY      Meet No/Date:13/80-

|                  .MEDICAL LLP         ALC2/2015

129.09.2015

'HQ File             lRLA Fi18             1Lic No/Dite10b ibケ
う60とう

51   :01/80/050/00602/AM15/     1o3/95/040/Oo643/AM15/      12 11.2014

隅
~

ion: The Commiftee decided to ri@
09.09.2015 (copy to be sent to RA and Firm).

RA may take action accordingly.

No/Date:13/80‐

5

15

10004450

10.2014 10.11.2015

File File 10391866
1/80/050/00491/AM15/ AM15/ 11.2014 11.2015

No.:11/25/80‐ Name:DYNAMATIC No/Date:13/80-
TECHNOLOGIES

:LIMITED,

File 10106920

11.2014 10.11.2015

剛朧離1編:孵ド

:01/80/050/00611/AM15/

14



a consolidated renlinder dated 18.05.2015 and D()Ictter from Chairman to JS, C&PC on 23.07.2015 and

ided to issue another reminder to C&PC to expedite comments.

is defelTed to 10.11.2015.

Decision : The Committee noted that the firm's application has been sent to C&PC on 13.01.2015 followed by

renlinder dated 19.03.2015 and 18.05.2015 and E》 (D letter from Challlllan to JS,C&PC on 23.07.2015 and

ided to issue another reminder to C&PC to expedite comments.

is deferred to 10.11.2015.

「

RA may take action accordingly.

Ｆ

‐―

ALC2/2015
29.09.2015

Case No.:59/22/80‐

HQ File

:01/80/050/00541/AM15/

lze.oe.zors
Lic.No/Date:0210205203

20.11.2014

町
|

15

Case No.:33/22/80¨ Namc:POLY

File

1/80/050/00514/AM15/ AM15/ 11.2014 10.11.2015

: The Committee noted that the firm's application has been sent to C&PC on27.02.2015 followed by

No。 :37/22/80- Name:BIO‐ TECH No/Date:13/80-

CARE PVToLTD IALC2/2015

29.09.2015

File Lic.No/Date:0810133876

18/AM15/ :08/24/040/00318/AM15/  20.H.2014 10。 11.2015

:O1/80/050/00539/AM15/

RLA File

:02/24/040/00170/AM15/

The Committee decided to ratiff the norms based upon the MSME Note No. 30(199)12014-ME dated

14.09.2015(copy tO be sentto RA and fl1111).

T00LS
ATE LIMITED

File 10205201

68/AM15/ 11.2014

The Committee decided to ratify the norms based upon the MSME Note No. 30(196)12014-ME dated

14.09.2015(copy tO be sentto RA and f11111).

may take action accordingly.

Ｆ
」
Ｆ
Ｉ

Party Name:KYOCERA CTC

IPRECIS10N T00LS
IPRIVATE LIMITED

File

The Committee decided to ratify the norms based upon the MSME Note No.



И.09.2015(cOpyわ be se■ ゎRA五派面雨
RA may take action accordingly.

[労
椒絣E

HQ File

:The COmmhtee decided tO raH″ th`n3:“ζも:ζきa l16htic MsMЁ Note No.30(198ヽ /2014_MF JateЯ
―シ‐・。・V・・・ ■■1し しυll1111lιし,C uOし Iucu lo ra1lTy tl
14.09.2015(copy to be senttO RA and nrm).

30(198)/2014‐ ME dated

:01/80/050/00542/AM15/

RA may take action accordingly.

may take action accordingly.

1緋
…~町‐

:03/95/040/Oo679/AM15/

~T~~
cision: The Committee decided to .ii[tfr.;".., b"r.d
08.2015 (copy to be sent to RA and firm).

upon the MSME Note No.3bσ O)/15‐MElated

脚 …

her КmhderおこIJ~7」IttlittL蕊1111〔 I&∬ 1｀出累TI:
C`セ PC and decided tO issuc anot

l,01S

i by reminder On 25.06.2015 and l)o le」

le anOther reminder tO c&Pc tO exp(

Case No.:12/25/80¨ Party Name: MARINE
FRONTIERS PVT.LTD.

:01/80/050/00612/AM15/

Case No.:15/22/80‐

IIIEALTHcARE
I

:

Decision: The Committee noted tfr"i f"ll"*"d
;:-:1'::":1'l^11,,^r,r:l*d 

by reminde. o, zi.oo.zol5 and oo i"tt". dated23.07.2015 from chairman to

Case No.:19/22180-

16

File

10392133
/AM15/

10.11.2015

167/AM15/ l12014

Paty Name:VITROMED

IRLA File
10392134



|:01/80/050/00500/AM15/ |:05/24/040/00387/AM15/  レ5.H.2014 lDate: 10. I I .201 5
I

Decision: The Committee noted that the firm's application has been sent to C&PC on 15.01.2015 followed

inder on 30.03.2015 followed by reminder on25.06.2015 and DO letter dated 23.07.2015 from Chairman to

S, C&PC and decided to issue another reminder to C&PC to expedite comments. Case is deferred to

10.11.2015.

Case No.:23ノ 22ノ80‐

ALC2/2014

Party Name: MOTHERSON

SUMISYSTEMS LTD。 ,

う
４
∠
υ

Mcet No/Date:13/80‐

ALC2/2015

29.09.2015

Decision: The Committee noted that the firm's reply dated 30.07.2015 has been sent to C&PC on 06.08.2015

for comments and decided to issue reminder to C&PC to expedite the comments.

is deferred to 10.11.2015.

Ｆ

Ｉ

Ｉ

絆

―
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"7AM夕

陽
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iυ∞
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Ю3921358霜
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1器∫‖:5υ00504ハmy        囲 習 〒
面 面 雨 戸

~日

度10..2m5 1

Case No.:15/25ノ 80‐

:01/80/050/00615/AM15/

may take action accordingly.

65
Lic No/Date:0310791484

lzt.t.zotq
Decision: The Committee noted that the firm's application has been sent to DRDO on 17.03.2015 followed by

inder on 28.07 .2015 and I 1.09.2015 and decided to issue another reminder to DRDO to expedite comments.

is defcrred to 1 0.112015

P冨り Name:TEMA INDIA
LIMITED

「
,霊淵

25/80-

17

The Committcc dccided to rati～ the nOrms based upon thc MSEM Note No.30(19)/15‐ ME dated

15 (copy to be sent to RA and firm).

No/Date:13/80-

15

129.09.2015

HQ File RLA File

101/80/050/00616/AM15/  1:03/95/040/00665/AM15/ 10.11.2015



P9092∝5  ~~

けら鼎
α
"Ю
tta3

Ded● on:The COmmttee dedded tO ttectthe case wtth the diec●
on tO the nm to pay葛

口たaЫetusi3話 s
duty since the fillll has■ Ot provided infO.11lation fOr the denciency letter by c‐

mail dated 30.03.2015,reminder
r10●0■ lo nξ ぅハlξ ^_」 ^___:■  1   ■̂● ^_^^__ ^_13.05.2015 and e‐ mail dated 21.05。 2015 followed by final renlinder dated 28.07.2015.

RA may take action accordingly.

Mcet No/Date:13/80‐

ALC2/2015

29.09.2015

RA may take action accordingly.

Case No.:1/22/80‐ ALC2/2014 Paty Name:FREEDOM
OPTHALMIC PRIVATE
LIMITED,

:01/80/050/00482/AM15/

ICase No.:40/17/81-

ALC2/2014
Mcet No/Date:13/80‐ Status:

Deferred

Lic.No/Date:3410040806

17.12.2014

Decision: The Committ"" d""id"d to;ttfy tfi.._;Gffio
29.09.2015 (copy to be sent to RA and firm).

」輔1丁l

10159847

12.2014

ion: The Commiffee decided to .uti& i C.ff24.08.2015 (copy to be sent to RA and firm).

File

Case No.:1/25/80-

‐ALC2/2014

File

1/80/050/00601/AM15/

is deferred t0 1o.11.2015

Patty Name:BANCO

No/】Datc:13/80-

10791732

Mcet No/Date:13/80-

10.11.2015
晴The Conlmh∝ n∝d血江 me flrm、

¨

螢りⅢ Ⅲ Ⅲ
高 葛 r正 面 百凝 続 ,m5ubК dbJ・on 30.06.2015,27.07.2015 and ll.o9.2015 and decided tO issuc another renlinderto the DEIT again to

conlments.

LIMITED
15

is deferred t0 1 o.11.2015.

|

t: The committee noted that this case has been transierred by DES Ii section to ogs I Section andto send all relevant papers to MSME.

Pa●y Name:STERLITE

ALC2/2015

29.09.2015

18



rRA may take action accordingly.
~T~「
11

Parり Namc:NETAFIM
IRRIGATION INDlA
PVT LTD.

IRLARb

Mcet No/Date:13/80‐

ALC2/2015

29.09.2015

けら鼎“
4∞側6開蒜HQ File

:01/80/050/00613/AM15/ 1:34/24/040/00236/AM15/

Decision: The Committee noted that C&PC has sent deficiency letter to the firm directly on 01.07.2015 to

furnish reply. The firm has not replied to the DGFT reminder sent on 11.09.2015 and decided to issue final

to the firm to expedite reply.

is deferred to

Paty Name:NETAFIM
IRRIGAT10N INDIA
PVT.LTD.

RLA File

1鮒
m

HQ File

72 :01/80/050/00614/AM15/ 1

Lic.No/Date:3410040815

18.12.2014

D".i.i";r Th" Coffitt.. noted that C&PC has sent deficiency letter to the firm
DGFT reminder sent on 11.09.2015

directly on 01.07.2015 to

and decided to issue finalfurnish reply. The firm has not replied to the

reminder to the firm to expedite reply.

ICase is defered to 10.11.2015

一
―

|

RLA File

:07/24/040/00358/AM15/

Meet No/Date:13/80-

ALC2/2015

29.09.2015

1悧鼎
Cmm"%8 Defer

:Date:10.H.2015

|    IDecislon:The Committee decided to issue deflciency letter to the flrm to provide inforlnation as per the MSME

1  lNote No.30(132)/15-ME dated 17 09.2015.

Decision: The Committee decided to issue deficiency letter to the firm to provide information as per the MSME

No.30(120)/15-ME dated 09.09.2015.

ase is deferred to 10.11.2015.

lase No.:1/4/80‐

、LC2/2015

Status:

Deferred

19

No.:13/25/80‐

No.:14/25/80‐

10.11.2015

Case No.:9/10/80-

/80/050/00206/AM16/

Ｆ
‐
‐７４
‐
‐

澁 蔦AMlα 10.11.2015

Namc:SARA SAE

12.03.2015

110001281



isioE The COnlmittee dectted b rati″
me noms on repeat basお as per AA No.6110o612ラ

「

画 面2.15 based On the recOmmendatiOn ofDHI宙
de uo No.3(168ソ 15‐TSw(B)dated 31.08.201o(cOpy to be

to the r1111l and RA).

RA may take further action accordingly.

is defelTcd t0 1o.11.2015.

:        1          3     / 8                   (〕              
‐
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lD""trfinr*c";rit6t""t.d,rr",n ffi
It'::ii:I:J#;%H:Tllete 

details of manufadu.ing p.ocess and the weight orimiort and export items.

Date: l0.l 1.2015
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 究 摯
:十青象MAx壁

調 炒
面

 漱 id

lい
~  1ぬhe  ―

ilく驚畠山赫轟ゎ:こふ幅)。

No。 :lo/10/80-

File

1/80/050/Oo207/AM16/

File

/80/050/00097/AM16/

Name:ZENITH No/Date:13/80-

Name:VEELINE
No/】Date:13/80-

LTD.

Name: ZTT INDIA No/Date:13/80-
ATE LIMITED



@@W.o4rots

IALC2/2015

1

is deferred to 10 11.2015.

問315υ∞"ツAmα 鵬ち臆OЮ“ηハmy l翔盟
α“Ю""開而蔦

IDate:10.11.2015

「

Decision: The Committee noted that the firm has not replied to the deficiency letter send on 08.09.2015 and

ided to issue reminder to the firm to furnish reply.
is defelTed to 1 0.11.2015.

paseNo■ 28/4/80-       lPartyName:SPIROTECHmSPIROTEC
IHEAT EXCHANGERS

IPVT.LTD.

Decision: The Committee noted that the firm has not replied to the deficiency letter send on 11.09.2015 and

ided to issue reminder to the firm to furnish reply.

|

Meet No/Date:13/80‐

iCase No.:11/4/80-
I

lx-cztzots
Party Name: lMeet No/Dz

DUCTMASTER rNDrA lALC2l20r5
PVT.LTD, I,ZS.O1.ZO|S

1器島15υ0008νAMlα  陽 ち刷 iOЮ0474ハMly 圏 麗 TC071∝

08鯰7 B度
:1。 H2015

E"i.t"*. Th" DiPP ;p.erentutiur informed thatth; ,ipfy aui.a ZO"O8.20il gir* UV tft. n., it 
"ot 

.o*pl.t.
I

land the Committee decided to issue reminder to the firm to furnish complete point wise reply as requested in the

ldeficiencv letter sent to them.
jCase is deferred to 10. I I .20 I 5.

Case No.:6/13/80‐

ALC2/2015

Party Name:AZAD      IMcet No/Date:13/80-

IENGINEERING PRIVATE :ALC2/2015

1LIMITED        129.09.2015

HQ File

:01/80/050/00256/AM16/

ion: The Committee noted that the application of the firm has been sent to the DHI on 24.09.2015 and

to await comments.

is defelTed to 10.11.2015.

Decision: The Committee noted that the application of the hrm has been sent to the DHI on 24.09.2015 and

ided to await comments.

is deferred to 1 0.11.2015.

Date:10.11.2015

I臨凝̈
耐~

」
~~   984~

:09/24/040/00009/AM16/

Lic,No/Date:0910061985

06.05.2015

Case No.:25/4ノ 80-

ALC2/2015

Pa●y Namc:VEELINE
MEDIA LTD.

Mect No/Date:13/80-

lHq rite RLA File

21

5



IL∞ 2∝ 5 lDate:to.I I.2oli
おbr The Commheeno“ d中江

leimhasnot」Ven any葛けbぬedendencybttettt温 08.09.2015d,CttTt°
,Su,IeThdertOthe nrln to fu甲 hヽtttКpけ。

is deferred t0 1o.11.2015.

Mcet No/Date:13/80-
TECHNOLOGIES PVT   IALC2/2015

is dcfelTed t0 1 o.11.2015.

DIPP Note No.
DecЫ Om The COm島語こe dedded両 面 取 ぬe nα Ш、 ぉ 嘉 n bdow,based upOn tte
12/108/2015‐TSW/87 dated 29.09.2015(copy to be senttO RA and Fillll).

Advance Authorization may be Approved on repeat basis as per firm,s Advance Authorization No.0910061137 dated 27.lL.zll4Approved inNorms committee MeetingNo.04/80 dated26/05/2015.

may take action accordingly.

DecisiOn:The COmm轟き
=noted that the nm

has Кquested tO ratiげ
NoanddatebasedOnwhich itistObeApprovedinitpeatbasi::httL:::::nl:::I[島

:;51it言 :半i:Iどdeclded 10 ,ミ  々th。  6r7n 4^ ...■ _:` `L^ ___ ・  ・ . . _ヽ   _  _n b submit thj lequi∴I III鳥i■
・
:胤罵「:酪屁∬NC decided tO ask the n爾

ion. Case is deferred to

Case No.:17/13ノ 80-

紺 館誦
m

5/AM l ,/                     1:i:ii::l::1:11: 

「
::t'; 
「
1157,そ ,,15ζ ,う 「~~~~~~~~|

Case No.:5/10/80‐

Case No.:1/10/80‐ ALC2.2015 Party Name: WESTERN
REFRIGERAT10N PVT.LTD.

Meet No/Dater t :lgG_-_*_ lstatr*-l
ALC2/2015 iWirhdrawn 

;29.0e.201s I I

22

Name: VEM

TD.

1整]:59Ю
tt67/Amα 鵬ち北0/00103/AⅢα

r: The Committee noted that the uprli
to await comments.

Name: BHARAT No/Date:13/80‐

VY ELECTRICALS 15

15

Lic.No/Date:0410160603

AMt6/ ior.oo.zors



li:Ъ
∫:):50/00204/AM16/   1〕  λjliO/00050`AM16/    [;11'11le:3110065486

Decision: The Committee decided to ratifu the norms, based upon the DIPP Note No. 121108/2015-TSW/90

29.09.2015, copy to send to RA and Firm, as given below:

I & 6 may be allowed on net to net basis with accountability clause.

2 to 5 may be allowed as per policy for import of spares parts.

「
甲

蒋
而
~~1鱒

柵 ∬ξlTrD IttF薇
←
~語

蘇

~|

IINSTRUMENTS PVT LTD

1

i trq "- F[m*trsro3e47or 
'f-i

I Pryrygg /AMt6t l:0sDat040t0ot44t^Mt6t lzs.oo.zots i 
I

lr, ,p*th"DtPPW!
I laut.a 2g.O9.2}l5,copy to send to RA and Firm, as given below: 

I

1臨高蘇競
I t. Net weight of export product may be specified as 254.475 Kgs.

I Z. Quantity of import item may be allowed as 2028.2 Kgs. as 7.97 Kgs.lKg. content in export product

I after taking 60/o recover! from scrap.

I

jRA may take action accordingly.

l. Net weight of export product may be specified as 1062 Kgs.

2. Quantity of import item may be allowed as 4460.4 Kgs. as 4.20 Kgs./Kg. content in export product

after taking 60/o recover! from scrap.

RA may take action accordingly.

f*ffiffi-M".tNo/D"t*l3so -Ft"t*, I

I lor"rro,r 
lrNsrnurraENrs 

pvr LrD 
\:itr::,t: l,rnnroved I

i"" lrq Fil. ;RLA Ftt. - il-" N"7D"t"osl03%?00-

l" l'ovtolosoloo2lttuwt6/ l:05/24fiaU0ot43t\Mt6t izs.oo.zots I 
I

r1I lnecision : The Committee decided to ratif, the norms based upon the DIPP Note No. l2ll08l20l5-Tsw9:

i i**'?",1:ll;:llJ?:fi:i",m#,I"ftT,:ffi:Ii"#1,.*___ _ k,. _i
23

No.:7/10ノ 80¨ Namei KIRLOSKAR
TIC CO LTD

No/Date:13/80-

隔 υ脳9/AM16/~

１

　

２

may take action accordingly.

Case No。 :19/13/80¨

ALC2/2015

: The Committee decided to ratiff the norms based upon the DIPP Note No. l2ll0820l5-Tsw92
29.09.2015, copy to send to RA and Firm, as given below:

「
Aミ ザIEI《 CttARMA

蟷鸞総 紺



2.Quantity ofimportitem may be a1lowed as 2710.l Kgs inclusive as 4.10 Kgs./Kg. content in export
product after taking 6Yo recovery from scrap.

Decision:The cOmmittee decided tO ratify the nolHК  based upon the DIPP Note No. 12/108/2015-TSW/94 dated
.09.2015, copy to send to RA and Firm, as given below:

94
1.  Words``cOntaining Copper AHoy machined castings:200000 Kgs.,Alunlinium Alloy machined casting:

「F蒻雷菅FF~
鵬島児5υ∞2ム扁戸賠ち臆0/001リハmα l淵鼎

α
“
Ю
"″
田

2.

3. Quantity of import item at Sl. No. I may be allowed as applied for
content in the export items (as per sub-committee report)

4. Quantity of import item at Sl. No. 2may be allowed as applied for i.e. 110000 Kgs. as 1.06 Kgs./Kg.
content in the export

5. Words "namely Rubber graphite washers, Teflon cloth', may be
item at SI. No. 3 and its quantity may be allowed as appried for i.e.

RA may take action accordingly.

103773.6 Kgs. and Rubber parts 10000 Kgs" may be suffixed with the description of export product.
Net Weight of export items may be corrected as 313773.6 Kgs.

220000 Kgs. as Kgs./Kg.

suffixed with the description of import
10000 Kgs. on net to net basis.

Case No.:13/13/80‐

棚150Ю駆麗蔦
「
閉蕊蕊蕊
1鮮
…

of the flrm has been sent to C&PC On 22.09 2015 and

Status:

Deferred

ICase No.:3/10/80‐

IALC2/2015

II蠍称叩叫1麟…

Decお lon:The cOmmitee decided t6 isstt denciencyお 前eFlび the rl品
~お

provide the information as per the
MSME Note No.30(HO)/15‐ ME dated 07.09.2015.
is defelTed to lo.11.2015.

|:鑑

ざ継 :ALPINE

1孵…
~

簿cNo/Date而而

「

Lic.No/Date:0510394802

03.07.2015

: The Committee noted that the application
ided to await comments.

is deferred t0 1o.11.2015

Defer Date:10,H.2015

RLA File

24

Defer

RA may take action accordingly.

No。 :12/13/80‐ Name:MoTHERSON
SYSTEMS LTD。

,

11.2015

File 10108470
19/AM16/

No。 :6/10/80‐

:01/80/050/00200/AM16/

File

5



@F4/z/o4o/ooo86/AMl6/ FJ?rors I Date:10.H.2015

Decision : The Committee decided to issue a deficiency letter to the firm to provide the information as per DIPP

No. 121108/2015-TSW97 dated29.09.2015, copy to send to RA and Firm, as given below:
l. Information in respect of Sl. No. 3, 4, 5 & ll of Standard Def,rciency Format, export product wise.

2. Quantities of Brass Connectors (import items at Sl. No. 2, 4, 6 etc.) in Nos. also in addition to their
weights.

3. Detailed calculations/basis for the quantities of import items.

4. Wastage claimed on import items, if any.

Case is deferred to l0.l 1.2015.

Parり Name:ISGEC HEAVY
ENGINEERING LIMITED

RLA File Lた.No/Dttα 0510394821丁 IDetr
:01/80/050/00254/AM16/    :05/23/040/00128/AM16/    107.07.2015

: The Committee noted that the application of the firm has been sent to DHI on 24.09.2015 and decided

await comments.

is deferred to 1 0.H.2015

98

Party Name:DEEPEEKA

EXPORTS PVT.LTD.

匿甍薦蕊
=扇

蔦百
~
騰
'男

濡L蔦百
~~日
鸞:面画面

ioecision:- Tne Committee

ldecided to await comments.

Defer

Date:10.11.2015

noted that the application of the firm has been sent to MSME on 21.09.2015 and

Case is deferred to 10. I I .20 I 5.
1

Meet No/Date:13/80‐

需而
~~1辮
習耐贔彎

100

IStatllS:                                 |

1)eferred

|

HQ File RLA File Li"N"/D"t"Os10394SI lD"f.t
:01/80/050/00253/AM16/ 1:05/23/040/00103/AM16/  108.07.2015 Date:10.11.2015

lDecision : The Committee decided to issue a deficiency letter to the firm to provide the information as per 
I

:DIPP Note No.12/108/2015‐ TSW/100 dated 29.09.2015,copyto send to RA and Firm,as g市 en below:

1  1.Inお ma.。 n h Кspectof創 .No.2,3,4,5&8 ofStandttd Denctncy Foml,   __

[a"ld鱗 警 Wi庶
Ⅷ

¨ おり
…
脂 roughOrmmdandweightSOf l

― ―
―

― ― ― ―
一 一

一

一 一

 

― 一 ― ― ― 一

一

一 ― ―
一 ― 一

‐  

―

:

町
lmittee dedded to rati″ the nOms as per Cenerd Noic-4お r Products, as

)0ヽ
25

No.:4/13/80‐ No/Date:13/80‐

15 15

15

File

ICaseNo.:9/13/80‐

ALC2/20151i::ili:::il(:|:き

TD

Lic.No/Date:0510394847

08.07.2015



by DIPP Note No.12/108/2015‐ TSW/101 dated 29.09.2015(copytO sendto RA and Fim).

may take action accordingly.

RLA File

:05/24/040/00157/AM16/

Meet No/Date:13/80‐

ALC2/2015

29.09.2015

Lic.No/Datc:0510394846
:01/80/050/00260/AM16/

―
― ― ―一 一 ―

′

    |・
Vυ ′ん マ ′V,V′ Vυ ■υ ″ ハ lV11 0/    luё

・ Uノ .ZUID

:■e COmmittee dedded to rttitt the nOms based upon the DIPF Note No.

1.Words“ cOntaining 7100 Kgs.Of Carbon MOlecular Sieves"may be sufflxed with a descriptiOn Of

expOlt product.

2.Quantity ofimportitem may be a1lowed as applied fOri.e.7100 Kgs.On nettO net basis.

m●y take actiOn accOrdingly

Mcet No/Date:13/80-

dated29.09.2015, copy to send to RA and Firm, as given below:
12/108/2015-TSW/102

1.  Words``cOntaining 1275 Kgs.Of carbon MOlecular Sieves''Inay be sufFlxed with a descHptiOn of

export product.

2.Quantity ofimportitem may be allowed as applied fOri.e.1275 Kgs.On nettO net basis.

may take actiOn accOrdingly.

Mcet No/Date:13/80‐

|

IRA

Party Name: MVS
ENGINEERING LTD

ICase No.:11/13/80‐

|

1       ~~~

応
高

ylダ
鼎 …

%直

「

~~

もratify the nolllls based upon the DIPP Note No.12/10壺
お15‐TSW/103

L and Fim,as given below:

ALC2/2015

29.09.2015

「
,111'lfξ

/13/80-   ~~

1附 精
河TRON NDA

ALC2/2015

Party Name: MVS

Name: ITRON INDIA No/Date:13/80-
｀
.LTD.

Date:lo.11.2015

Ыm tt cOmm競∝
“
d“dゎ
=            

…

12/108/2015‐TSW/1o4dated 29.09.2015,cOpy tO send tO RA and Fillll,as given be10w:

Information in respect of Sr. No. 2,3, 4,5 & g of Standard Deficiency Format,
condition of import item at Sl. No. l4(brass Body) i.e. whether rough o. machined and weights of"rough" and "machined', brass bodies.

１

　

２

5

is deferred t0 1o.11.2015.



information as per DIPP Note

o. l2l 108 12015-TSW I 05 dated 29 .09.20 I 5, as given below:

L Information in respect of Sl. No. 2,3, 4,5 & 8 of Standard Deficiency Format,

2. Condition of import item at Sl. No. l4(brass Body) i.e. whether rough or machined and weights of "rough"

and "machined" brass bodies.

Case is deferred to 10.11.2015.

~「湧所習面而 降 tNo/Data 13/801

野ALC2/2015

29.09.2015

RLA File

:05/23/040/00105/AM16/

I 06 iDe;ilio, i til Committee decided to issue a deficiency letter to the firm to provide information as per DI PP Note

No. l2l108/201s-TSW/I06 dated 29.09.2015, copy to send to RA and Firm, as given below:

l. lnformation in respect of Sl. No. 2,3,4,5 & 8 of Standard Deficiency Format,

2. Condition of import item at Sl. No. l4(brass Body) i.e. whether rough or machined and weights of "rough"

and "machined" brass bodies.

Casc is dcferred to 10.11.2015.

Lic.No/Date:0510394876

13.07.2015

Defer Date:10.11.2015

:01/80/050/00278/AM16/

一　

　

ｄ一Ｓｔａｔｕｓ‥̈
1器島15υ00252ハ↓lα l碗ち男iυOmc:05/23/040/00104/AM16/  115.07.2015

lLlc.No/oate:0510394901 joefer 一
一

　

５

Decision : The Committee decided to issue a deficiency letter to the firm to provide information as per DIPP

Note No. l2llO8l2Ol5-TSW/107 dated2g.O9.20l5, copy to send to RA and Firm, as given below:

l. Information in respect of Sl. No. 2,3,4,5 & 8 of Standard Deficiency Format,

2. Condition of import item at Sl. No. l4(brass Body) i.e. whether rough or machined and weights of
"rough" and "machined" brass bodies.

I

Lttdttet“占d田剛
'

０２９０
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HQ File

:01/80/050/00272/AM16/

Paty Name:APAR

INDUSTRIES LIMITED

-

lstatus:

lnerer."a
I

Case No。 :22/13ノ80¨

Date:10.11.2015108

27

and

1器風鬼5υ00277ハM61鷺ち酬iυO∝ OυAMlα
Date:10.11.2015

13.07.2015

Name:ITRON INDIA
.LTD

Flle



ICase No.:29/13/80-
Paty Name:ITRON

PVT.LTD.
Meet No/Date:13/80‐

ALC2/2015

29.09.2015

田脇50Ю∽79/Amα l滋荒OЮ∞%ハmα
~

;ion : The Committee decided to i..u.ffi
No. l2l108/2015-TSWl0Q daterl ,o no ,nr ( ^^-., +^ ^^-r 1 n 

^
12/108/2015-TSW/109 dated 29.09.2015,copy to send tO RA and Fi1111,as given below:

Information in respect of sl. No. 2, 3, 4,5 & g of standard Deficiency Format,
condition of import item at Sl. No. l4(brass Body) i.e. whether.ough o. machined and weights of"rough" and "machined', brass bodies.

is deferred to

Party Name:IsGEC

HITACHI zosEN
LI MITED

|

1癬

~~

HQ File RLA File

:91/80/050/00251/AM16/ 1:o523/040/00143/AM16/ 1聯 :あら轟:
Defer

Date:10.11.2015

N∝eNQ WЮ 82∝ ゝTswHo血 ed 290920“ ,cOp」 bふ JL~ぶ I品 五篇 :もi:麒 |‖l   I"F___^`=^_:_        ^^. __  _

i H:*T::',::l:j:':j::::l): :, 
o,^t, ,l& r4 of Sandard Denciency Format, export product wise.2.Quantities OfimpOrt items at sl.No.2 to 4,8&9 in Nos.also in additiOn to their weights.

■  n。,.11.^r:__^“ :`^_^_^Al 、■  ●́    .    _́3.  Details Of iinport itenl at sl.No.16 and speciflc use ofthis item in export products.

ICase is deferred t0 1 o.11.2015.

ase No。 :20/13/80‐      Party Name:RATNAMANI MeetNO/Date:13/80¨
ALC2/2015          METALS&TuBES     ALC2/2015

LIMITED:―      ρ9・ 09・2015
Status:

Approved
I
I

dated29.09.2015, copy to send to RA and Firm, as given berow: 
vrrr r\urti t,o' tzt tudtzul)-l swl 12

l' 
Xil" 

*0'7'50" oD x l8 BWG (Min) x 6.096 M" may be suffixed with the description of export

而 螂

|

旺PP Note No.124082015‐ TSw/112

2. Word ',of relevant grade
quantity may be allowed

and thickness"may be suffixed with the descriptiOn of import

aS 1080.5 Kgs.as l.o5Kgs./Kg.cOntent in the export product
item and its

28

10394900

10.11.2015

No.:1/13/80-
No/Date:13/80-

15

15

Name:VoITH No/Date:13/80-
PRIVATE 15

15

is deferred to lo.11.2015.
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iCaseNo.:31/13ノ
80‐

lALC2/2015
1

|

Ｆ

Ｉ
114

116

Decision: The Committee decided to issue a deficiency letter to the firm to provide the information pointed out

the DIPP representative in the meeting i.e., export product wise information in respect of SI. No. 3, 4, 5 and

I I as per the Standard Deficiency Format.

is deferred to 10.11.2015.

Decision: The Committee noted that the application of the firm has been sent to the DIPP on22.09.2015 and

ided to await comments. Case is deferred to l0.l1.2015.

Lic.No/Dttα0510395032 1Deた r

:01/80/050/00255/AM16/   :05/23/040/00132/AM16/   122.07.2015 Date:10.11.2015

Decision: The Committee noted that the application of the firm has been sent to the MSME on22.09.2015 and

ided to await comments.

Casc is deferred to 10.11.2015.

Party Name:MOTHERSON
SUMISYSTEMS LTD., 閣不F13/80-

‐Case No.:15ノ 13/80‐

lse rite
,

IRLA File

29

lLic.No/oate:05 I 0395057

hl‐ 11

liiii」
R:ECTOPLAST

雨魚 :蔦罵
~彫
蒻蕊ふ蔦」
~~躙

10.11.2015

The Committee noted that the application of the firm has been sent to the MSME on 21.09.2015 and

to awalt conlments

is defelTed to 10.11.2015.

No.:14/13/80- Patty Name:SPIROTECH Mcet No/Date:13/80‐

HEAT EXCHANGERS ALC2/2015

PVT.LTD. 29.09.2015

10394992

10.11.2015

No.:7/13ノ 80¨ Name: SMC
TICS(INDIA)

ATE LIMITED

10.11.2015



戸1/80/050Ю 0265晨M16/ IЮ524/040Ю 0199ハM16/~ lzz.ot.zors iDate:10.11.2015
Decision: The Committee noted that the application of the flilll has been sent tO the C`と Pc On 23.09.2015 and

to await comments.
is defelTed to l o.11.2015.

P節りName:SPIROTECH IMcetNo/Date 13/80‐

119

HEAT EXCHANGERS
PVT.LTD.

ALC2/2015

Iillili:!聖21il螢::lf生 Jl:ち
11'0/00194/Aル

116/  圏
e:05103ζ互壼汚「

~「

ili:1:II::1:~~「臨

is deferred t0 1o.11.2015.

Case No.:2/10i80- party Name: FRIZAIR Meet No/Date:13/g0_ Status:ALC2l20l5 ,PRIVATE LIMITED ,ALC2l20l5 ,Deferred
29.09.2015

,.,^ l:3,:,,: IRLA 
File jlic.No/Date:0e10062395 iDefer 

-

20お 満 5∽m"ハ mγ
馘
島器 0側 釘 Amα

 l鼎 搬

酬 釧 ∞ ω

"51話
薦

-

is defelTed to l o.11.2015.

121

Date:10.11.2015

鷺籠llitta∫ ::‖蠅露sI:1乱亀1:Ⅷ  『113:|∵
imhasbeensenttOtherSMEon23_09_2015 and

Case No.:8/13/80‐
Status:

Deferred

CaseNo.A-01 M/S.   LMT
(India)Pvt.Ltd。 ,

HQF.No.0 I /80/ I 621003 srlAMIJ/DEl
Meeting No.l3l16 RA. F.No.3 I /83/0rl00001/AM I s 3110065131

dt.09.12.2014
Date:29.09。 2015 Ratification of ,o.rr und"ffi.E

("Xry) for annual requirement.

SIoNo.387

No.:24/13/80- Name:GRAZIANO No/Date:13/80‐

INDIA

I as per the Standard Deficiency Format.

No/Date:13/80‐

蔦
t: The committee noted that the apptication-oiifi" f,.. fi;b"*:;ib th-; ffi dr^0920G 

"rdto await comments. Case is deferred to 10. I l.2Ol5.

)D

30

Name:DENSO

Lic No.&date



Decision: The Committee decided to reject the case as the firm has not furnished information in response to

the deficiency letter dated24.04.2015, reminder dated 30.06.2015 and final reminder dated 28.07.2015.

RA may take action accordingly.

Sl.No。388

Case No.A/R-61 M/s.  United
Drilling Tools

Ltd.,Delhi

HQF.No.01/80/050/00397/AM10/DES.I Lic.No.&date

Meeting No.13/16 RA.F.No.05/24/040/00318/AM10 0510249707

dt.22.09.2009Datc:29.09.2015 Revision of norms

Decision: The Committee noted that the firm was requested vide letter dated 15.09.2014 and 02.01.2015

followed by reminder dated 28.07.2015 to submit the requisite certificate from the Directorate General of
Hydrocarbons, which are yet to be received. Therefore, the Committee decided to issue another reminder to

firm to expedite reply. The firm has informed that its supply of goods is to ONGC, New Delhi under deemed

export category.

Case is deferred to I 0. I I .20 1 5.

SoNo.389

Casc No.A/R-49 IWs. Larsen

&Toubro Ltd.,

Mumbai

HQFoNo.01/80/050/00245/AMl1/DES.I Lic.No.&datc

Meeting No.l3116 RA.F.No.03/95/040/00712/AM10 0310557677

dt.29.01.2010Date:29.09.2015 Amendment in quantities / addition of
additional import items

Decision: The Committee noted that the firm has not submitted the DGHC certificate. NC also noted that the

firm vide its letter dated 02.07.2015 had requested for a copy of DGHC certificate submitted by GE India and

whether it is submitted as per Para 8.2C of FTP and it was decided in Meeting No. I 0, held on I 8.08.2015, that

a proper reply was to be sent to the firm. The Committee noted that the proper reply has not yet been sent and

decided that a proper reply may be urgently sent to the firm.

Case is deferred to 10.11.2015.

SoNo。 390

Casc No.A/R-93 M/s.Gas Tech

Engineering

(India)Pvt.Ltd。 ,

Faridabad

HQF.No.01/80/050/00575/AM13/DES.I Lic.No.&date

Meeting No.13/16 RA.F.No.05/23/040/00447/AⅣl13 0510345184

dt.07.02.2013Date:29.09.2015 Request for revision of norms

ffiitteenotedthatthefirmwasrequestedtoappearforapersonalhearingon29.09.20l5.
Accordingly,Shri Tarun K Prasad,Assistant Manager Purchase,attended the personal hearingo As desired by

the Committee, Shri Prasad explained the technical details of manufacturing process and also clarifled that

they are not exporting any spare parts and that an the three pumps(import item No.H)are required as

components.The representative was requcsted to fumish the written submissions accordingly,including the

assembly drawing showing the use ofthree pumps.The representative stated that the same would be subnlitted

shortly.

Case is deferred to 10.11.2015.

S.No。 391
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Decision: fn" C
TSW/I I l-A/R dated29.09.2015(copy to send to RA and

Case No.A/R-109 M/S.    ISGEC
Hcavy Engineering

Ltd.,Yamunanagar

HQF,No.01/80/050/00166/AM15/DE

S.I

Lico No.&date

0510384967

dt.25.04.2014

Mceting No.13/16 RA.F.No.05/23/040/000o2/AM15
Date:29.09.2015 Request for revision of norms
Decision:The COmmittee decided t∩ r,“ A=thO n^rlno L。 ¨月 ..^^_`1=、 .nh、 汀■マア~=手■二=型P Note No. 12/108/2015-
TSW/109_A/R dated 29.09.2015(copy tO be sentto RA and Fillll)as g市

en below:

1' As import/procurement of import item was made prior to ratification of Advance Authorization
and firm has submitted documentary evidence to the effect that tubes imported/procured were of
dimensions 19.05 mm (oD)x 2.1I mm(thk.)", words *1g.05 mm (oD)x 2.1I mm(thk.),, suffixed
with the description of import item by the Norms committee in its meeting dated 16.09.2014 may
be omitted for the purpose of redemption of Advance Authorization.2' weightof importitemmaybeincreased from25676Kgs.to 256g6Kgsinclusiveof 2.04o/o
wastage as U-tubes are involved.

RA may take action accordingly.

S.No.392

Casc No.A/R‐ 111 M/S.    ISGEC
HCavy Engineering

Ltd.,Yamunanagar

HQF.No.01/80/050/00165/AM15/DE

S.I

Lic.No.&date

〔ヽeeting No.13/16 RA.「 .No.05/23/040/00o01/AⅣ 115 0510384966

dt.25.04.2014
Date:29.09.2015 Request for revision of norms

based upon ttr"Mots_
Firm) as given below:

l ' As imporyprocurement of import item was ,nud. p.io. to ratification of Advance Authorization
and firm has submitted documentary evidence to the effect that tubes imported/procured were ofdimensions 19.05 mm (oD)x 2.l r mm(thk.),,, words ..l9.05 mm (oD)x 2.il mm(thk.),, suffixedwith the description of import item by the Norms committee in its meeting dated 16.09.2014 maybe omitted for the purpose of redemption of Advance Authorization.2' weight of import item may be increased from 38513.6 Kgs. to 3g529 Kgs inclusiv e of 2.04 %owastage as U_tubes are involved.

RA may take action accordingly

S.No。393

Case No.A/R-114 M/s. Technoweb
Textile Engineering
P. Ltd., Mumbai

HQ「.No.01/80/050/00oo6/AN(15/DE

S.I

Lic.No.&date

Meeting No.13/16
KA
「
.No.03/95/040/00936/AM14 0310771124

dt.26.12.2013
Date:29.09.2015

Request for revision of norms
Decision: The Comm itt"I-.^-Eil.;]..._Dedsion:The COmmittee nOted that Яm's reply dated 23,03 2015 has hさen sennt to C&PC On o7.04.2015
foHOwed by renlinder dated 28.07.2015 and tO issuc another reΠ

linder tO c&Pc tO expedite the cOminents.

Case is deferred t0 1o.11.2015.

SoNo.394
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Case No A/R-01 M/s Dccon india

Plastics PЙ  Ltd,
Pune

HQF No 01/80/050/00009/AM15/DE

SI

Lic No&date

Meeting No.l3l16 RA F No31/83/040/00231/AM14 3110062832

dt 26 02 2014Date:29092015 Request for reason ofnorms
Decision: The Committee noted that C&PC has provided

C&PC again to reconsider the case as the firm has requested

to remind C&PC to provide comments.

Case is deferred to l0.l 1.2015.

old comments dated 10.12.2014 and requested

for amendment / revision of norms. NC decided

S.No.395

Casc No A/R-04 M/s. Poly Medicure
Ltd.,

HQF No01/81/050/00934/AMH/DE

SI

Lic No&date

Meeting No. l3l16 RA F No05/24/040/00428′AMll 0510286557

dt 22 03 2011Datc:29092015 Request for revision of norms

Decision: The Committee noted that the representation ofthe firm for amendment in the description ofone
import item was sent to the C&PC on27.03.2015. The C&PC vide its Note No. 46Oll/10612009-PC-ll dated

26.08.2015 have provided the written comments. The Committee also noted that the description of this
import item was amended and recommended by the NC as "Polyester Polylaminate Film (50 Microns +/-

l0%" in the meeting held on 12.07.201I and a copy of the approved norrns was also sent to the CLA. The

Committee decided to seek a report from the CLA as to what action was taken by the CLA on the amended

description of import item approved by the committee.

Case is deferred to 10.1 1.2015.

S.No.396

Casc No AIR― ll IWs. Poly Medicure

Ltd.,

HQF No01/81/050/00788/AM11/DE

SI

Lic No &date

Meeting No.l3l16 RA F No05/24/040/00364/AMll 0510283239

dt 04 02 2011Date:29092015 Request for revision of norms

Decision: The Committee noted that the representation ofthe firm for amendment in the description ofone
import item was sent to the C&PC on 27 .03.2015. The C&PC vide its Note No. 46Oll/10612009-PC-ll dated

26.08.2015 have provided the wriften comments. The Committee also noted that the description of this

import item was amended and recommended by the NC as "Polyester Polylaminate film" in the meeting held

on 17.05.2011 and a copy ofthe approved norms was also sent to the CLA. The Committee decided to seek a

report from the CLA as to what action was taken by the CLA on the amended description of import item

approved by the committee.

Case is deferred to l0.l I .2015.

S.No.397

Case No A/R12 M/s. Ductmaster

India Pvt. Ltd.,
Bangalore

HQF No01/80/050/00762/AM09/DE

SI

Lic No &date

Meeting No.l3116 RA F No07/24/040/00190/AM09 0710058660

dt22 07 2008Datc:29092015 Request for fixation of norms

Decision: The Committee noted that deficiency letter dated 23.06.2015 and reminder dated 28.07.2015 was

issued to the firm. The firm has submitted reply vide letter dated 26.08.2015. it was pointed ort UV tffi 
g
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representative in the meeting that the reply given by the firm is not complete and the Committee decided to
issue final reminder to firm to furnish complete point wise reply.

Case is deferred to l0.l 1.2015.

S.No.398

Case No A/R-41 M/s      clcB
Chemicon   Pvt
Ltd,Bangalore

HQF No01/80/050/00016/AM14/DE

SI
Lic No&date

Meeting No.l3l16 RA F No07/24/040/00452/AM13 0710093506

dt 01 02 2013Date:29092015 Request for fixation of norms
Decision: The Committee noted that the DIPP has fumished its written co,nn.nts vide Note No.
l2l108/2015-TSW/41-A / R dated 29.09.2015. The Commiftee noted that the firm in its reply dated
28.07.2015 has submitted a copy ofthe invalidation letter, whereas they were requested to submit a copy of
the EPCG license. The Committee decided to issue a reminder to the firm to submit a copy of the complete
EPCG authorisation.

Casc is deferrcd to 10 11 2015

S.No.399

Casc No A/R‐ 43 M7S Nash

Industrics  (I)

Pvt Ltd,

HQF No01/80/050/00567/AM12/DE

SI
Lic No&datc

Meeting No.l3l l6 RA F No07/24/040/00436/AN412 () 0710085938
dt 02 02 2012

(‖)  0710089728
dt 17 07 2012

(iii)  0710092536
dt 18!22012

(iv)  0710093402
dt 29 01 2013

(v)   0710094430
dt22 03 2013

(vi)  0710095583
dt 27 05 2013

(v五) 0710097637
dt 21 08 2013

(Viii) 0710095300
dt 09 05 2013

Datc1 29 09 2015 Request for revision/amendment of
nonns

Decision:TheCommitteedecidedtomodi!,theno.,.@08/2015.
TSW43 - A / R dated 29.09.2015, copy to send to RA and Firm, for the purpose of regularisation of the
respective cases, as given below:

As firm has now submifted sheet lay out diagram justiryingthe wastage ofsteel sheet during plasma
cutting and CNC machining, norms may be modified as under :

1.Advance Authorization No.0710085938 dated 02.02.2012

I M ttp″
“
蜘 Jα
"■
pЮ山∝州 ヽ Jm… m“面

麟 Υ晋
80 Kg,

containing 475219 Kgs Ofimportitcm
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2. Quantity of import item at Sl. No. I may be allowed as 773467 Kgs. as 1.075

Kgs./Kg. content in export items after taking 1/3'd recovery from scrap.

2. Advance Authorization No.0710089728 dated 17.07.2012

1. Net content of import items in export item at Sl. No. I may be modified as 211317

Kgs.

2. Quantities of import items at Sl. No. | & 2 put together may be allowed as 675589

Kgs. as 1.078 Kgs./I(g. content in export items after taking l/3'd recovery from scrap.

3. Advance Authorization No.0710092536 dated 18.12.2012

l. Net content of import item in export item may be modified as 406003 Kgs.

2. Quantity of import item at Sl. No. I may be allowed as 435186 Kgs. as 1.072

Kgs./Kg. content in export items after taking l/3'd recovery from scrap.

4. Advance Authorization No.0710093402 dated 29.01.2013

l. Quantity of import item at Sl. No. I may be allowed as 191586 Kgs. as 1.063

Kgs./Kg. content in export items after taking l/3'd recovery from scrap.

5. Advance Authorization No.0710094430 dated 22.03.2013

1. Net weight of export product may be modified as 575302 Kg. containing "533184

Kgs. of HR High Tensile Steel Sheet".

2. Quantity of import item at Sl. No. I may be allowed as 571509 Kgs. as 1.072

Kgs./Kg. content in export items after taking l/3'd recovery from scrap.

6. Advance Authorization No.0710095583 dated 27.05.2013

l. Net weight of export product may be modified as 944580 Kg. containing "888559

Kgs. of HR High Tensile Steel Sheet".

2. Quantity of import item at Sl. No. I may be allowed as 952427 Kgs. as 1.072

Kgs./Kg. content in export items after taking 1/3'd recovery from scrap

7. Advance Authorization No. 0710097637 dated 21.08.2013

l. Net weight of export product may be modified as 944580 Kg. containing "888559

Kgs. of HR High Tensile Steel Sheet".

2. Quantity of import item at Sl. No. I may be allowed as 952427 Kgs. as 1.072

Kgs./Kg. content in export items after taking l/3'd recovery from scrap

8. Advance Authorization No. 0710095300 dated 09.05.2013)

l. Net weight of export product may be modified as 944580 Kqacontaining "888559

Kgs. of HR High Tensile Steel Sheet". [z Y\
\ t\0
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2 Quantity of import iem at SI No.l may be allowed as 952427 Kgs.as  1 072

KgsЛ(g.content in cxport items after taking 1/3rd recovery from scrap

RA may take action accOrdingly

S.No.400

Casc No A/R-73 IWs. ISGEC Heavy
Engineering Ltd.,
Noida

HQF No01/80/050/00689/AM15/DE

SI
Lic No &datc

Meeting No.13/16 RA F No05/23/040/005131ヽ M15 0510393171

dt 12 02 2015Date:29092015 Request for revision of norms
Decision:TheCommitteedecidedtorectifytheearlierNCd@oteNo.
3( l04yl 5-TSW(B) dated 13.07.2015 (copy to be sent to RA and Firm).

RA may take action accordingly.

S.No.401

Case No A/R-78 IWs. Bharat Healy
Electricals Ltd.,
Bangalore

HQF No01/80/050/00444/AM15/DE

SI
Lic No &datc

Meeting No.l3l16 RA F No07/24/040/00203/AM15 0710106685

dt 17 09 2014Datci 29 09 2015 Request for fixation of norms
Decision:TheCommitteenotedthatfirm,srequestauiffi4.08,20l5
for comments and decided to issue a reminder to the DEIT to expedite the comments.

Case is dcfcrred to 10 11 2015

S.No.402

Case No A/R-79 M/s Whccis lndia

Ltd,Chcnnai

HQF NoO1/80/050/00037/AM16/DE

SI
Lic No&date

Meeting No.l3l'16 RA F No04/24/040/00322/AM15 0410160391

dt 08 04 2015Datc:29092015 Request for amendment of norms
Decision : The Committee no,"O ,n", ,o.
comments and decided to issue reminder to DHI to expedite the comments.

Casc is dcfcrred to 10 11 2015

S.No.403

Casc No A/R-80 M/s. Autotech
Industries (lndia)
Pvt. Ltd., Chennai

HQF No01/80/050/0054177AM 13/DE

SI
Lic NO &date

Meeting No.l3i l6 RA F N004/24/040/00166/AM13 0410142832

d123012013Date:29092015 Request for revision of norms
Decision: The Committee rot"d 0l5. Shri
K.S. Jeyaraman, Director, Technical, M/s Autotech Industries (lndia) plt. Ltd. appeared for the personal
hcaHng The inn ds口等 ed the cxpo■ pЮduct h dsmantLd cOndMOn and Ъxphhcd thc・ detが佗d
manufacturing prOccss thrOugh videO prescntation on laptOp The 

■1‖ l alsO displayed a sample Of the
Ro‖er Tappet Casting which was importcd by them and also displaycd thc flnishcd machincd Ro‖

er
Tappct Thc lllll also displaycd a drawing chart and cO― rclated the drawing numbcr of Roller Tappct with
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The firm clarified that they have completed the imports and exports in all the cases and requested to review

the wastage keeping in view the manufacturing process explained by them, the samples of Roller Tappet

Casting / finished machined Roller Tappet, drawings, calculations etc., only for the purpose of redemption

oftheir all cases.

Case is deferred to l0.l I .2015.

SoNo.404

Case No.A/R… 81 M/s. Autotech

Industries (lndia)

Pvt. Ltd., Chennai

HQFoNo.01/80/050/00173/AM12/DE

S.I

Lic No.&date

Meeting No.l3116 RA.F.No.04/24/040/00072/AⅣ112 0410125099

dt.17.06.2011Date:29.09.2015 Request for revision of norms

Decision: The Committee noted that the firm has been invited for a personal hearing on29.09.2015. Shri

K.S. Jeyaraman, Director, Technical, M/s Autotech Industries (lndia) Pvt. Ltd. appeared for the personal

hearing. The firm displayed the export product in dismantled condition and explained the detailed

manufacturing process through video presentation on laptop. The firm also displayed a sample of the

Roller Tappet Casting which was imported by them and also displayed the finished machined Roller

Tappet. The firm also displayed a drawing chart and co-related the drawing number of Roller Tappet with

the Roller Tappet Casting. The firm also displayed the calculations pertaining to wastage of Bronze Rod.

The firm clarified that they have completed the imports and exports in all the cases and requested to review

the wastage keeping in view the manufacturing process explained by them, the samples of Roller Tappet

Casting / finished machined Roller Tappet, drawings, calculations etc., only for the purpose of redemption

oftheir all cases.

Case is deferred to 10.11.2015.

S.No。405

Case No.A/R… 82 M/s. Autotech

Industries (lndia)

Pvt. Ltd., Chennai

HQFoNo.01/80/050/00680/AM10/DE

S.I

Lic.No.&date

Meeting No.l3l16 RA.F.No.04/24/040/00228/AM10 0410110480

dt.31.12.2009Date:29.09.2015 Request for revision of norms

Uecfiort fne Co-mittee noted that the firm has been invited for a personal hearing on29.09.2015. Shri

K.S. Jeyaraman, Director, Technical, NrI/s Autotech Industries (India) Pvt. Ltd. appeared for the personal

hearing. The firm displayed the export product in dismantled condition and explained the detailed

manufacturing process through video presentation on laptop. The firm also displayed a sample of the

Roller Tappet Casting which was imported by them and also displayed the finished machined Roller

Tappet. The firm also displayed a drawing chart and co-related the drawing number of Roller Tappet with

the Roller Tappet Casting. The firm also displayed the calculations pertaining to wastage of Bronze Rod.

The firm clarified that they have completed the imports and exports in all the cases and requested to review

the wastage keeping in view the manufacturing process explained by them, the samples of Roller Tappet

Casting / finished machined Roller Tappet, drawings, calculations etc., only for the purpose of redemption

oftheir all cases.

Casc is defelTed to 10.11.2015.

SoNo.406

狂|ID

37



Casc No A/R-87 M/s. Shree

Electricals, Pune

HQF No 01/80/050/00975/AM08/DE

SI
Lic No&date

Meeting No.l3116 RA F No31/24/040/00204/ヽ408 3110031243

dt 22 10 2007Date:29092015 Request for revision of norms
Decision: The Committee noted that this case was considered earli"ilnlfiE
and has been included inadvertently in this meeting agenda. As such this case
agenda.

mccting hcld on 01 09 2015

is nOt a part Ofthis meeting

S.No.407

Case No A/R-88 M/s      clydc
Bergcmann  lndia

Pvt  Ltd,  New
Dclhi

HQF No 01/80/050/00194/AM15/DE

SI
Lic No&date

Meeting No.l3116 RA F No05/23/040/00017/AM15 0510384544

dt 22 04 2014Date:29092015 Request for revision of norms
Decision:TheCommitteenotedthatthiscasewa',
based upon the DHI Note No. 3/106/2014/TSW(B) dated 07.04.2015. As requested and pointed out by the
firm, the Committee decided to rectifo and amend the earlier recommendation, based upon DHI Note No.
Nil dated Nil, as given below:

Earlier decision

EP-l-Inputs 36 to 49 - as per GN - 4 with accountability clause.
50 to 52 - relevant tube as per C_ I 647.

Amended decision

f,P-3-Inputs 36 to 49 - as per GN - 4 with accountability clause.
50 to 52 - relevant tube as per C-1647.

RA may take action accordingly.

S.No.408

Case No A/R‐ 89 N,l/s. Freedom

Ophthalmic Pvt.
Ltd., Hosur

HQF No01/80/050/00525/AM15/DE

SI
Lic No&datc

Mccting No 13/16 RA F No04/24/040/00232/AM15 0410159832

dt 03 12 2014
Date:29092015 Request for amendment of norms

Decision:TheCommitteenotedt@l5hasbeenSenttoC&PConoolEzois
for comments and decided to issue a reminder to C&pC to expedite the comments.

Case is deferred to I 0. I I .20 t 5.

S.No.409

Casc No A/R-90 M/s. Terumo
Penpol Ltd.,

HQF No 01/80/050/00073/AM16/DE

SI
Lic No&date

5310008377

dt 28 05 2009

Meeting No 13/16 RA F No53/21/040/00002/AM10
Date:29092015 Request for fixation of norms

noted tllat the C&PC has dtectly issued a deiciency ie■
er On 23 09 2015 tO the

Decision:The Committce

nrlll to provide certain inf0111lation Thc cOmmittce dccidcd tO issuc a remindcr tO the flrm tO fumish the

reply.

()｀111、 o
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Casc is deferred to 10 11 2015

S.No.410

Case No A/R‐ 101 M/s. lnd-Sphinx

Precision Ltd.,

Solan(HP)

HQF No01/80/050/00188/AM15/DE

SI

Lic No&datc

Meeting No.l3l16 RA F No22/24/040/00002/AIヽ 415 2210014809

dt 22 04 2014Datc:29092015 Request for revision of norms

Decision: The Committee noted that the firm's representation dated 09.09.2015 was sent to the MSME for
examination and comments. The MSME representative present in the meeting reiterated the earlier

decision of the NC and to maintain status quo in this case. The Committee decided to recommend the

same.

RA may take action accordingly.

S.No.411

Casc No A/R-102 M/s. Ind-Sphinx

Precision Ltd.,
Solan(HP)

HQF NoO1/80/050/00187/AM15/DE

SI

Lic No&datc

Meeting No. l3l16 RA F No22/24/040/00001/AM15 2210014810

dt 22 04 2014Datc:29092015 Request for revision of norms

Decision: The Committee noted that the firm's representation dated 09.09.2015 was sent to the MSME for
examination and comments. The MSME representative present in the meeting reiterated the earlier

decision of the NC and to maintain status quo in this case. The Committee decided to recommend the

same.

RA may take action accordingly.

S.No.4l2
Casc No A/R‐ 103 M/s. Godrej &

Boyce Mfg. Co.

Ltd., Mumbai

HQF No01/80/050/00113/AM16/DE

SI

Lic No&datc

Meeting No.l3116 RA F No03/94/040/O1134/Aヽ 415 0310794618

dt 16 03 2015Datc:29092015 Request for change in Net weight of
export item Sr.3 "Tube Budle(Tag

No.:ME-RHZ358-304 C) & Sr. No.4

"Tube Bundle (Tag No.: ME-
RHZ358-S04 D) in norms

Decision: The Committee noted that the representation of the firm has been sent to the DIPP on

22.09.2015 for examination and comments, and decided to await comments.

Case is deferred to l0.l1.2015.

S.No.413

Casc No A/R-104 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQFNo01/80/050/00053/AM16/DE

SI

Lic No&datc

Meeting No.13/ l6 RA F No03/94/040/01034/AM15 0310793873

dt 01 02 2015Datc:29092015 Request for revision of norms

Decision: The Committee noted that the representation of the firm has been sernto -the DIPP on

22.09.2015 for examination and comments, and decided to await comments. u u{\t 
O
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Case is deferred to 10.11.2015.

SoNo。414

Case No.A/R-105 M/s.God可  &
Boyce Mfgo Co.
Ltd.,Mumbai

HQF.No.01/80/050/00173/AM15/DE

S.I

Lic.No.&date

Meeting No.l3116 RA.F.No.03/94/040/00069/AⅣl15 0310780161

dt.30.04.2014Date:29.09.2015 Request for correction of
typographical error in line "the
quantities of import items at Sl. No.7
& 8 in norrns

Decision: The Committee noted that the representation of the firm has been sent to the DIpp on
22.09.2015 for examination and comments, and decided to await comments.

Case is deferred to 10.I 1 .2015.

S.No.4t5

Case No.C-05 M/s. British Engines India
Pvt. Ltd., Bangalore

HQFoNo.01/80/162/00222/AM14/DES.I

Meeting No.13/16 Fixation of input output norrns for the export
product "Hydraulic Motor and its parts and
Multispindle automatic machines spares Valve
and its parts" in respect of 100% EOU - reg.

Date:29.09.2015

Decision:TheCommitteedecidedtorejectthecaseasthefirmhu'nod
02.01.2015, reminder dated 20.03.2015 and final reminder dated z}.o7.z01s.

RA may take action accordingly.

SoNo。416

Casc No.C-04 M/s. Comstar Automotive
Technologies Pvt. Ltd.,
Chengalpattu

HQFoNo.01/80/162/00311/AM14/DES.I

Meeting No.l3116 Request for fixation of input output norms for
the export product "Alternator" in respect of
100% EOU - reg.

Date:29,09.2015

.I)ecision:TheCommitteedecidedtoratifuthenormsbaseduponth"oAa
01.09.2015,copy to send to RA and Fill:1,as given below:

EP:AltematOr for Automobiles;RPM 6000,12 Volt,90 and 120 Amp.

Inputs‐

Item Q″ aS per sloN

Copper conductor Rotor as per C-1080, Stator as per C -299 A
/

RA Inay take action accOrdingly.

SoNo。417
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Case is deferred to 10 11 2015

F.\to

Casc No C-05 M/s. Larsen & Toubro

Ltd., Kolkata
HQF.No.0l/80/l 62i0006 I /AM I 4/DES.l

Meeting No.l3ll 6 Request for clarification against SION at Sl.

No. C-1647 of Engineering Products - reg.Datc:29092015

Decision: The Committee noted that the representation ofthe firm has been sent to DHI on 22.09.2015.

41
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Officc Oftlle Devcicpment COmmissi011er

NIlic10 small&、〔ediul■ Entcrprises
ⅣIECHANICAL DIVIS10N

30(104y14-ME

Subiect: AA no Q7100962',5 dated 25.06.13 in respect of IWs pranita Elgg
Solutions p\4 Ltd

As per the report received from MSME-DI Bangalore, the norms may be fixed as
follows:

o Total weight of export may be amended to 4137 .42 kgs.o List of parts to be exported is attached as annexure_A.
. Import of relevant size of Sno I of items of import may be allowed as

applied.
o Import of relevant size of Sno 2 of items of import may be allowed for

122 kg after affecting 15yo recovery for scrap.
o Import of relevant size of Sno 3 of items of import may be allowed for

6107 kg after affecting 5yo recovery for scrap.

This issue with the approval of Director (ME)

,y' rv,.:%-lli.
(K.S Sodhi)

AD (ME)

2螂

Ms
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p▲RT PART NO LiC Qtv in nos

「otal

三xport

Veight in

tOS

BOLT
A2122518920000 069

BUSH A5351083620000 028

BUSH A5351084320000 028

BRACKET A9242091620000 84 267

BRACKET A9242091620100 84 267

BRACKET ATTACHMENT A9252236520000 672 269

PIN A9252260720000 672 092

FITT!NG A9252276320001 252

FITTING A9252276320101 168 252

PIN A9252482020000 672 086

SLIDER A9252482120000 672 4491

EXTRUS10N A9252686420200 199

GUIGNOL DE VOLET D2121080720000 84 059

GUIGNOL DE VOLET D2121080720100 059

ARBOR FLAP SHUTTER D2121109220000 84

ARBOR FLAP SHUTTER D2121109220100 84 330

CACHE D2161018820000 1142

GLISSiERE D9251000820000 336 504

ANGLE FITTING D9251002320000 1344

ANGLE FITTING D9251002420000 1260

ANGLE FITTING D9251002520000 1126

ANGLE FITTING D9251002920000 84 874

ANGLE FITTING D9251003020000 874

FERRURE D9251003720000 84 277

FERRURE D9251003720100 277

FERRURE D9251004220200 84 2185

FERRURE D9251004220300 84 2185

ANGLE FITTING D9251004420000 142

へFT RAIL D9251010720000 336 7661

FWD RAI D9251010820000 6485

FVVD RECEPTACLE STRIP D9251010920000 336 1931

剛 D RECEPTACLE STRIP D9251011120000 1102

FWD RECEPTACLE STRIP D9251011120100 168 1102

FVVD RECEPTACLE STRIP D9251011220000 336 2194

AFT RECEPTACLE STRIP D9251011320000 4388

FERRURE D9251011520000 168 806 % り
ムつ



FERRURE D9251011520100 168 806

RENFORT D:ANGLE D9251011820000 168 605

RENFORT D:ANGLE D925.1011820100 168 605

CHAPE GAUCHE D9251011920000

CHAPE DROITE D9251012020000 168
TEE D9251012220000 168 492
ANGLE FI丁TING D9251012620000 336 101

CORNIERE D9251012720000

CORNIERE D9251012720100 228

CORNIERE D9251012820000 269

CORNIERE D9251012820100 269
HINGE D00R INNER D9251015520000 1175

FERRURE USiNEE D9251017320000 1701

EMBASE NUE D9251017920000 336 224
ANGLE SUPPPORT D92510219200 208 2787

FERRURE LIAISON D9251022120000 104 489

FERRURE LIAISON D9251022120100 489

ANGLE BRACKET D92510222.20000 367
ANGLE BRACKET loszs.tozzs:oooo 1165

FERRURE D9251022520000 104 468

FERRURE D9251022520100 104 468
へNGLE FITTING D9251022820000 104 11 65
ANGLE FITTING D9251022820100 104 177
ANGLE FITT!NG D9251022920000 104 1019
BRACKET」UNCT!ON D9251023920000 624 1560
ANGLE BRACKET D9251024320000 416 666
EXttRUS10N D9251024420000 104 12.17
CHANNEL」 UNC丁10N 416
CHANNEL」 UNCT10N 322
CHANNEL」 UNCT10N D9251025920000 322
ANGLE BRACKET D9251026020000 ro+l 260
ANGLE BRACKET D9251027320000 4161 333

BIELLE EQUIPEE D9251028220000 1621

FERRURE D'ANGLE D9251028320000 151

FERRURE D:ANGLE D92510283.20100 151

UN10N D9251029420000 104 330
HINGE D9251029720000 1992 1841

BIELLE FIXE EQUIPEE D9251031620000 168 672

FERRURE D9251032220000 941
ANGLE FITTING D9251032820000 8933

０
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=ERRURE EQUIPEE DROITE D9251033720000 1495

FERRURE EQUIPE D9251033820000 336 5074
EXTRUS10N D9251034620000 554
ANGLE FI丁TING D9251035120000 672 2218
ANGLE FITTING D9251035820000 168 2688

FERRURE CENTRALE D9251037220000 1764
HINGE D9251039820000 1680 2390
BRACKET CONNECT10N BAR 【)9251041920000 521

FIXAT!ON PLANCHER D9251043320000 202

BAR‐ CONNECT10N D9251045220000

υOILE D9251045720000 5972

VOILE D9251045720100 5972

VOILE D9251045720200 5972

VOILE D9251045720300 5972

VOILE D9251045720400 5972

VOILE D9251045720500 5972

VOILE USiNAGE ET PROTECTIO D9251045820000 7661

VOILE USiNAGE ET PROTECT10 D9251045820100 7661

PLATINE SUPERIE∪ RE D9251045920000 7762

PLATINE SUPER!EURE D9251045920100 84 7762

FERRURE D9251047320000 672 1680

F!NGER GUIDE D9251050320000
1008 15689

FITTING EQU!PPED D9251050620000 1008 41933
FlNGER GUIDE D925.1051220000 840 1764

COLONNEttE D9251053220000 1680 2275

FERRURE EQUIPEE D9251078020000 336 2419
CRttSS BEAM D9251078820000 1277
TEE D9251079120000 1 85
TEE D9251080020000 168 353

FERRURE EQU!PEE D9251093800100 437

FERRURE EQUIPEE D92510938200.00 42C

3AR¨ CONNECT10N D9251106020000 336 195

BAR‐ CONNECT10N D9251106120000 336 15.41
TEE D9251106220000 168 420

FERRURE GAUCHE D9251109020000 1176

FERRURE DRO!TE D9251109120000 1092

RECEPTACLE STRIP D9251142120000 556

Ц

`
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‐FWD D9251155120000 504 20664
―FWD 1155120100 504 20664

FERRURE D9251155420000 11 09

FERRURE D9251155420100 504 1109

FERRURE D9251155520000 504 2434

FERRURE D9251155520100 504 2434

FERRURE SUPERIEURE D9251175420000 168 211

FERRURE D9251192420000 84 160
POST CENTRE D9251254120000 131C

FERRURE EQUIPEE GAUCHE D9251453820000 5830

COLLERETTE D9251551820000 302

COLLERETTE D9251552020000 168 202

ENS BIELLE REGLABLE D9251558620000 156 2384

TE DE REPRiSE D9251563620000 1593

RENFOR丁 D9251563920000 168 938

FERRURE BIELLE D9251564220000 168 702

CHAPE D9251565020000 1008 1977

FERRURE D9251565320000 2380
FORWARD POST CENTRE D9251613820000 1310

FERRURE EQUIPEE D9251624600000 7171

ROD ASSY D9251627720000 104 1232

PORTE INTERIEURE D9251646220000 168 11634

RENFORT D9251646420000 3653

RENFORT D9251649020000 84 109

RENFORT D92516490201 00 107
ANGLE FI丁TING D9251649120000 1109
ANGLE FITTING D9251649120100 84 1109

RENFOR丁 D92516493.20000 840

RENFORT D9251649320100 812

RENFORT D9251649420000 84 218

RENFORT D92516494201 00
ANGLE FI丁TING D925164982000o 1126
へNGLE FITTING D925164982010o 1126

BUSHING D9251649920000
336 074

FERRURE EQUIPEE D925165072000o 104 2569

ゝい
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FET.T{URE MoNT.ANT cENTRAL 104 1082

FERRURE SUPERIEURE D9251651120000 0.39

FERRURE SUPERIEURE D9251651220000 2.91

U DE LIAISON D9251651620000
HINGE D9251652220000 1459

FERRURE SUPER!EURE D92517012 20000 266

PORTE EXTERIEURE D925171002000o 17526
へNGLE FITT!NG D9251710520000 5820
BOX STRENGTH D9251767220000 168 3948
BRACKEtt HYD L57951002200PF/L57951002201 PF 168 9466
SLEEVE BEARING― PID57540037200 1932C
SLEEVE BEARING― PID57540037202 2418
NUT RING OUTER― )ID57540038200

750 I 4800
NUT RING OUTER‐ 〕038202 sool 2800
NUT RING OUTER― PID57540039200 7501 2400
NUT RING OUTER‐ PID57540039202 1800

kt,'

Цヽ

D9251650820000





じ′30/2015 htps:〃 mal1 9∝ inハ wcistaOClaycttSheil.rinll′ 1=ng[今 r《3.0.10鮭
16051217

Sヽ

7e∝ 調 i鮮rCettCenceNoЮ
釧 0057395dよ 2aO&劉 3 of腑3 SeC

''Io: parveen.s@nic.in
Datei 30/09/15 10141 AM

From: Kanwalinder Sodhiく kanwahnder.sodhi@niC・ in>

From : Kanwalinder Sodhi Imailto: kanwali nder.sodhi@nic' in]

Sent: Monday, September 28, 2015 1:00 PM

To:'nc1.dgft@nic.in'; 'Haradhan Das' :

subject: Advance Licence No.0910057395 dtd.28.08.2013 of M/s sec indusries

FYI

From: SEC Purchase [mailto: purchase@secindustries'com]

Sent: Saturday, September 26,701512:39 AM

To: Kanwalinder Sodhi

subject: Re: utilization / consumption of raw material imported

Dear Mr.KS.Sodhi, AD-ME

Refer your trailing rSil and ygvr telephonl-c^qqu.Ylt!^Leg,ard to ratifrcation of

norms rn respe;iof Aovance LicenCe No.0910057395 dtd.2B.0B .2013 and our

i 

"tiJi 
n.t. rrr o. 5 r cio c rlU Av 27 t 20 1 4 -1 5 I 253 dtd . 1 4 .02.20 1 5 .

As our design incharge for the referred project is on official tour and expected

on 5th October. Request kindly permit us to submit the required information by

8th october.

We deeply regret for the inconvenience caused and we assure the information

will be available with you by Bth October.

晏iξ哲」‖:bri
準践鴇
ily]冨
奮幌.Ld,

31艦,3,♂ど:,棚
…37

繁卜∴鯉怠罵驚11

キ10賠

From: Kanwalinder Sodhi <kanwalinder.sodhi@nic'in>

To: ,Kanwalinder sodhi' <kanwalinder.sodhi@nic.in>; 'sEC Purchase' <purchase@secindustries.com>

Sent: F;lday, 25 SePtember 20151:34 AM

Subject: RE: utilization / consumption of mw material imported

q)5

Dear sir
h*^c.//mail nnrr infiwc slatic/lavouVshell.html?lanq=en&3.0.1.0.0-16051217

1ノ2





g,3O/2015 htps://mai!.gov.irViwc_static/layouUshell.html?lang=en&3.0.1.0.0-16151217

yoLr are !.equested to send details for Sno 96 of items of import.

Regi"qrds

KS Sdhi
AD.ME

From: Kanwalinder Sodhi [mailto:kanwalinder.sodhi@nic'in]
Sent Thursday, September 24,201512:53 PM

To:'SEC Purchase'

Subject RE: utilization / consumption of raw material impoiled

Dear sir
Aiso send the per unit weight of the export product'

Regards
KS Sodhi
AD.ME

From: SEC Purchase [mailto:purchase@secindustries'com]
Sen* MondaY, JulY 06, 2015 10:55 PM

To: kanwalinder.sodhi@nic. in

subject utilization / consumption of raw material imported

Dear Sir,

We attach herewith utilization / consumption of raw material imported
;a;in;f iOvance tiCenCe No. ogt 0057305 in Excel sheet for your kind

cdnsideration

My Contact Numberis 9848883226.

鴇0Regards,

聖817:tyЯ星旨幌.Ld,
Piξ‖S,3,♂ど:,棚

~37

繁卜∴鯉慮こ驚麟
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Refcrence DGFT I.D No.01/80/050/00339/AM14/DES-1/1846

conlments of this Department have been sought on the above mentioned application of M/s Alstorn
Transport India Ltd. Coimbatore for ratification of the norrns of advance licence issued under Para
4.1 for expoft of "Railway Traction and Signalling Equipments".

2. 'Ihc IrOB value of export is Rs.34575901.20 (EURO 469554.80) and CIF value of Import is Rs
298834r s.80 (US$ 480s49.s8).

3. The application has been examined in the Depaftment of Electronics and Infonnation Technology
fi'om tcclrnical angle. The items proposed I'or irrpofl are essential to assemble the products to be

expofled. This Department recornmends ratification of norms of advance authorization as follows:-

一
２

ltems  at  SI.    No  l-2′ 5-9′ 11-32′34-69′71-88′ 90-97′ 99-

120′ 122′ 124-139′ 141-143′ 145′ 147-157,159-183′ 185-

210′ 212-222′ 224-228′ 230-231′ 236-237′ 239-251′ 253-

260′ 262-263′ 267-268′ 271-275′ 277-298′ 300,302-309′ 311-

313′ 316-333′ 335-340′ 342-344′ 346-358

ltems at SI. No 3′ 4′ 10′ 33′ 70′ 89′ 98′ 121′  123′ 140′ 144′

146′ 158′ 184′ 211′ 223′ 229,232-235′ 238′ 252′ 261′ 264-

266′ 269-270′ 276′ 299,301′ 310′ 314-315′ 334′ 341,345.

On net to net basis with

accountabilitrT clause on nil

wastage basis.

As applied by the party on nil

wastage basis.

SIIdi、′a Ranian、 FTD01 0/o DGFT、 Udvot Bhavan,Ncw Dclhi
Dl・ l｀ UO.No.17(25)/2014-IPHW dated 17.09.2015

kぃ

す2014● dじ Which

Comment

Director

Sub: Ratification of norms in tcrms of Para 4.7 of I{BP. (Vol.l) in
Liccncc No.3210068243 dated 7.10.2013 issued to M/s. Alstom
Coimbatore.

■
　
Ｎ。

Item



七百し
Ministry of Heavy Industries & pubric Enterprises

Department of Heavy rnOuitiv
TSW(B) Section

Subject: Apprica-tion of M/S GE India for ratification of norms ofrrcence no 311006094S Oi S0_10_13

|ダ

二:仏_
Devdopm][俳過|

31‐ o8-15

:〔 u:y :じ lじ: LO Ine aDOve mentiOned licence
〕firrn has subnlitted reply vide their letter

5 and enc10sure. 丁he applicant has nOt
etter Of dated oフ .o7.2014.COpy enc10sed.
s per pOlicy,

,?.u3;! PST lav_kinqly refer to the above ffientionr

丁his issue with the approva1 0f IA(KKT).

Deptt.Of HI′ uO No3(91)/13-Tsw(B)
dated

賠キ10
PARVEEN SHARMA

職欝欄締

S＼



No.46011/77/2014-PC.il ,. ,.1q,'2.\ -------:
Minishyc:1filffiilJif113n,,,,.,, m\%\5

Department of Chemicals & Petrochemicals

Room No.223,A Wing,
Shastri Bhawan,New Delhi-110 ool

Dated the 9th September,2015

0FFICE MEMORANDUM

Sub:  ApplicatiOn frolll M/so Sutures lndia Pvto Ltd。
,for the import Of raw material

against the export Of Foley Catheter for 2000000 for issue of advance licence

(Licence No.0710102920 dated 14.03.2014-reg

The undersigned is directed to refer tO DGFT UoO.No.01/80/050/148/AM‐
15/DES‐

1/633 dated 25.06.2015 fonvardёd an application fOr issuc Of advance Hccncc fronl M/s,
Sutures lndia Pvt.Ltd.,fbr the import Ofraw material againstthe export OfFolcy Catheter for

2000000 fOr issue of advance licence(Licence No.0710102920 dated 14.03.2014.The

applicatiOn has been examined in Department of Chenlicals and Petrochemicals and the

fonowing n。 111ls are recOmmended for the reference licence application:‐

This has approval of the competent authority.

Joint lndustrial Adviser

Tel:011_23071442
Telefax:011… 23071187
Email:omsharmaの nic.in,a.,/ Stl.i Haradhan Das,

Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
Fax: 2306 2225/230616t3

い 、
D

S2/

Name of Export
Itern(s)

Qty in
Kg.

Name of import Item(s) Qty. in kgs.

Catheter for 20000oo l kg. MR Revultex (pre
vulcanised Latex)

0.7302

山
輛

一―
ば
山
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Offrce of the Development Commissioner
Micro Small & Medium Enterprises
MECHANICAI′ DIVIS10N

This issues with the approval of Director (ME) for taking view by NC.

30(134)12014-ME

Subject: AA no 0310784828 dated 09.06.2014 of ItuVs Trident Tools Limited.

- 'Iaking cue from SION C-951, the norms may be fixed as follows:-

o Import of relevant size of Sno I of items of import may be allowed for 11362.5 kg

inclusive of 2l.2Yo wastage.

o Imporl of relevant size of Sno 2 of items of import may be allowed for 66300 kg

inclusive of 24.8% wastage.

4*;,r:
(K.S. Sodhi)
AD (ME)

Sh Haradhan Das,FTDO.DGFT、 Udhvog Bhawan.New Delhi

Oio DC, MSME UO No 30(134)/14-ME dated 29.09.15

9\

kt''
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Office of the Development Commissioner
Micro Small & Medium Enterprises
MECⅡANICAL DIVIS10N

30(135)/2014-レIE

SuttCCt:AA no 0310784832 dated 09.06.2014 ofM/s Trident Tools Limited.

Taking cue from SION C‐951,the norms may be flxed as follows:―

O  11■port ofrclevant size of Sno l ofitcms ofimport may be allowed for 9090 kg inclusive

of 21.2o/o wastage.

r Import of relevant size of Sno 2 of items of import may be allowed for 53040 kg

inclusive of 24.8%o wastage.

This issues with the approval of Director (ME) for taking view by NC.

③

彰 命 宅
lぅ、

(K.S.Sodhi)
AD(ME)

Sh Haradhan Das,FTDO.DGFT,Udhvog Bhawan、 New Delhi

O/oDC,MSNIE UO No3o(135)/2014-ME dated 29.09.15

橋|lj
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Offlce ofthc Development COnunissiOner

Micro Sman&Medium Enterprises
MECⅡANICAL DIVISION

Subject:AA no 0710105002 dated ll.06.14 in rcspcCt

Solutions Pvt Ltd.

As perthe reportreceived from NIISME‐DI Banga10re,the no.1.・
S Inay be flxed as

30(145)/15¨ ME

of Ⅳ1/s Pranita Engg

follows:

.Listofpartstobeexportedisattachedasannexure-A.

. Weighiof the total exports may be amended to 7795'3 kgs

. Import of relevant size of Sno I of items of import may be allowed for

44405 kg after affecting 150/o recovery for scrap'

o Import of relevant size of Sno 2 of items of import may be allowed, as

aPPlied.

This issue with the approval of Director (ME)

ё ι7

(K.SoSodhi)
AD(ME)

o/"r1* DC (tvlsrurD uo 
"ote 

No 30(145)i 15-ME dated 29.09.15

5g
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A nreo., - A Clto!6co.:-)

PART DESCRIPT10N PART NO.

1225189200.00

5.10843.20000

2091620100

A9252276320001

A9252482120000

D21210807_20000

D2121080720100

D21211092.20000

D21211092.20100

D2161018820000

D925.1002220000

D925.1002420000

D92510030200.00

1003720000

10037.20100

251004420000
251010720000
2510108.20000

FWD RECEPTACLE SttRIP .1010920000

.1011120000FWD RECEPTACLE SttRIP



1



FWD RECEPTACt.E STRIP

FWD RECEPTACLE STRIP

10111.201.00

D925,1011220000

168

336 2194

RECEPTACLE STRIP D9251011320000 672 4388

FERR∪ RE D9251011520000 336 1613

FERRURE D92510115.20100 336 16.13

RENFORT D:ANGL匡 D9251011820000 336 1210

RENFORT D:ANGLE D9251011820100 336 1210

CHAPE GA∪ CHE D9251011920000 336 1613

CHAPE DROIT匡 D92510120200.00 336 1613
TEE D9251012220000 336 9.84
ANGLE FI丁TING D9251012620000 672 202

CORNIERE D9251012720000 336 455

CORNIERE D925.1012720100 336 4.55

CORNIERE D92510128.200.00 336 538

CORNIER匡 D92510128.20100 336 538
HINGE D00RINNER D9251015520000 336 2350

FERR∪ RE US!NE匡 D9251017320000 336 3401

EMBASE N∪ E D9251017920000 672 4.49
ANGLE S∪ PPPOR丁 D9251021920000 416 5574

FERR∪ RE LIAiSON D92510221200.00 208 9.78

FERR∪ RE LIAISON D9251022120100 208 978

ANGLE BRACKttT D9251022220000 168 611
ANGLE BRACKET D9251022320000 208 2330

FERR∪ RE D92510225200.00 208 936

FERRURE D925.1022520100 208 936
ANGLE FITTING D92510228200.00 208 2330
ANGLE FITTING D9251022820100 208 354
ANGLE FITTING D925.1022920000 208 2038
BRACKET」∪NC丁10N D9251023920000 1248 3120
ANGLE BRACKET D9251024320000 832 1331
巨XTR∪ S10N D9251024420000 208 2434
CHANNEL」UNCT10N D9251025620000 104 832
CHANNEL」 UNCT10N D9251025820000 104 645
CHANNEL」 UNCT10N D925.1025920000 104 645
ANGLtt BRACKET D9251026020000 208 520

r\ro
Sl
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11巨亜亜亜亜亜=三
D925.1027320000 832 666

BIELL.E EQUIPE匡 D92510282.20000 336 32.42

FERRURE D:ANGL匡 D92510283200.00 104 3.02

FERR∪RE D:ANGLE D92510283201 00 104 3.02

UN10N D9251029420000 104 3.30

HINGE D92510297200.00 1680 15.52

81ELLE FIXE EQUIPEE D92510316.20000 336 1344

FERR∪RE D9251032220000 336 18.82

ANGLE FI丁TING D92510328.20000 336 178.65

FERR∪RE EQUIPEE DROITE D9251033720000 336 29.90

FttRRURE EQ∪ IPE D9251033820000 672 10147
EXTR∪ S10N D92510346.200.00 336 1109
ANGLE FITTING D92510351.20000 1344 44.35

ANGLE FITTING D92510358.20000 336 5376

FERR∪RE CENTRALE D92510372.20000 336 3528
HINGE D9251039820000 3360 4781

BRACKET CONNttCT10N BAR D9251041920000 336 10.42

FIXAT10N.PLANCHttR D92510433200.00 168 403

BAR― CONNECT10N D925.10452200_00 336 536

νOIL匡 D9251045720000 168 11945

VOIL匡 D9251045720100 168 119.45

VOILE D9251045720200 168 11945

VO!LE D92510457203.00 168 119.45

VO!LE D9251045720400 168 119.45

VO!LE D9251045720500 168 11945

VOILE∪ SiNAGE ET PRO丁巨C丁 10 D92510458.20000 168 15322

VOILE USINAGtt Ett PROTECT10 D9251045820100 168 15322

PLATINE SUPERI巨 ∪R匡 D925.1045920000 168 15523

PLA丁 lNE S∪ PERIE∪ R巨 D92510459201 00 168 15523

FERR∪ RE D925.10473200.00 1344 3360

FINGER G∪ lDE
D9251050320000

1008 15689

FI丁丁ING EQ∪ IPPED D9251050620000 2016 83866

て||。
St





「
INGttR GUIDE D925.1051220000 336 706

COLONNE丁 丁E D9251053220000 3360 4550

FttRR∪RE EQUIPttE D925.10780200.00 672 48.38

CROSS BEAM D9251078820000 336 25.54

TEE D9251079120000 336 370

TE巨 D9251080020000 336 706

FttRR∪ RE EQUIPttE D92510938_00100 336 874

FttRRUR匡 匡QUIP匡匡 D92510938200.00 336 8.40

BAR― CONNECT10N D92511060.20000 336 1 95

BAR― CONNttCT10N D9251106120000 336 15.41

丁巨E D9251106220000 336 8.40

FttRRURtt GAUCHE D9251109020000 336 2352

FttRR∪ RE DROl丁 匡 D925.11091200.00 336 21.84

RttCEPttACLE STRIP D92511421200.00 168 5_56

POST― FWD D92511551.20000 1008 41328

POS丁 ―FWD D925.11551201.00 1008 413.28

FttRRURE D9251155420000 1008 2218

FERRURE D925.1155420100 1008 22.18

FttRRURE D92511555200.00 1008 48.69

FttRR∪ RE D925.1155520100 1008 48.69

FERR∪ RE.SUPERI巨 URE D9251175420000 336 423

FERR∪ RE D92511924200.00 168 3.19

POStt CENTRE D9251254120000 104 2621

FERR∪ RE ttQ∪ IPttE GA∪ CHE D925.14538200.00 336 11659

COLLERETTE D9251551820000 336 605

COLLEREttTE D925.15520200.00 336 4.03

NS BIELLtt REGLABLE D9251558620000 312 47_68

丁E DE REPRiSE D925.1563620000 336 3186

RENFORT D925.1563920000 336 18.76

FERRURE BIELL巨 D92515642.20000 336 1403

CHAPE D9251565020000 2016 39_54

|}0鍼S｀
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「
ERRt」RE D925.15653.200.00 4760
FORWARD POST CttNTRE D9251613820000 」 26.21

FERR∪ RE EQ∪ IPEE D92516246.000.00 104 14342

ROD ASSY D9251627720000 104 12.32

PORTE!NTttRIE∪ RE D9251646220000 336 232.68

RENFOR丁 D92516464.200.00 336 73.06

RENFOR丁 D925.16490.20000 168 2.18

RttNFORT D925.16490.20100
公
υ 2.13

ANGLE FITTING D9251649120000 168 2218

ANGLE FIT丁 lNG D92516491201 00 168 22.18

RENFORT D9251649320000 ＾
υ 1680

RENFORT D925.16493.201.00
●
υ 16.24

RENFORT D925.1649420000 168 4.37

RENFORT D92516494.201 00 168 4.37

ANGLE FITTING D9251649820000 336 22.51

ANGL巨 FIT丁 ING D925.16498.201.00 336 22.51

B∪ SHING
D92516499.20000

336 074

FERRURtt EQUIPEE D925.16507200.00 208 51.38

FERRURtt MONttANtt CENTRAL D92516508.200.00 208 2163

FERR∪ RE SUPERIEURE D92516511200.00 104 0.79

ERR∪Rtt SUPERIEURE D9251651220000 104 582

U DE LIAlSON D92516516200_00 104 759
HiNGE D925.16522.200.00 336 2918

FERR∪ Rtt SUPERIEUR匡 D925.17012.20000 104 532

POR丁巨EXTERI匡 URE D925.1710020000 336 35053
ANGLE FITTING D92517105.200.00 336 11639

BOX STRENGTH D92517672.200.00 336 78.96

SLEttVE BEARING― PID57540037200 1840 38640
SLEEVE BEARINC― PID57540037202 310 48.36

NUtt RING OUttER PID57540038200 1500 96.00

NUtt RING OUttER― PID57540038202 1000 5600
NUT RING OUTER― PID57540039200 1500 48.00

NUtt RING OUttER― PID57540039202 1500 36.00

|10転
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0任ice 01・ the Dcvc10pmcnt ComnHssiOner

Micro Small&Mcdium Entcrpriscs

MECHANICAL DIVlS10N
30(176)/2014-ME

Subject: AA no 0310787636 dated 05.08.14 for M/s UNI VTL Precision pw Ltd.

The norms may be fixed as follows:-

The quantity of items of export'for Sno 1 to 3 may be amended as 34303 nos, 69606 nos
and 46060 nos respectively.
Per unit weight of the export product for Sno I to 3 may be mentioned as 107 gm (full
assembly), 47 W and 40 gm respectively.
Import of Sno 1 of items of import may be allowed for 34303 nos (2898.6 kg for part no
413001(48.240/o wastage) and 1526.5 kg for part no 4t30oz (64.8% waitage)) after
affecting 500% recovery for scrap.
Import of Sno 2 of items of import may be allowed for 69606 nos (4942 kg) after
affecting 50oZ recovery for scrap and inclusive of 5lo/o wastage.
Import of Sno 2 of items of import may be allowed for 46060 nos (2g56 kg) after
affecting 50oZ recovery for scrap and inclusive of Siyowastage.

This issue with the approval of Director (ME) for taking a view by NC.

Shri H.Das、 FTDO,DGFT UdvOg Bhawan NcwDelhi
O/o The DC(MSME)ID notc n0 30(176)/2014‐ ME dated 29.09.15

P

飾 h
AD(ME)

牡キ10
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Department of Heaw industry

NC―l Meeting dated 29/9/2015

39 910061021 BHEL Repeat of AA9100055381dated 13/3/2013 as
per app‖ cant′s letter dated 26/8/15

NC may take a view

曜七γlTI=鷹″基
EP′多 レ ¬ 雄

洲0`フ
`わ

lndustrial Adviser
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No.46011/103/2011-PC― II

Ministry ofChemicals alld Feltilizers

Depaltment ofChel■ icals&Petl・ ochclllicals
******

Room No.223,A Wing,
Shastri Bhawall,New Delhi-110001

Dated the 31St August,2015

卜″s Stericat Gutstraings(P)Ltd.,

169,Sectol｀ 4,IMT Manesar,

Gurgaon-122050(Haryana)
Telefax:0124-4609500

Em“ 1:stcHc江 1のaiich激 1.in

Sub: Advance Authorization Application from M/s Stericat Gutstraings c)Ltdo for the

器
『
協L∬蹴:棚‖1∬鮮需湿膜盤:鰤Tfき皿ぶ畷∬

or without Needle packed in 81600.00 boxes as indicated in the application

(Advance Authroization No.0510391866 dated 05。 11.2014)―
reg。

Sir,

This is with reference to your application received from Offlce of DGFT oこ
eference

No.U.0.No.01/80/50/491/AM-15/DES‐ 1/1638 dated 15.01.2015)。 In order to ёxamine your

■pliCatiOn,you are being ad宙sed to imish the following infomation:―

l 鮮胤::躍跳朧 :l鵠器躍鰤踏:朧f猟∫Wぷ謡
by Chartered Engineer.

五,  Production of all the export products and corresponding consumption of inputs(bOth

imported and indigenous)duly Certi■ ed by Chartered Accountant for the thee inancial

years.

On receipt ofthe abovc infomation,your фpliCation would be examined on merit.

Joint lndustrial Adviser

Tel:011-23071442/Telefax:011‐23071187

Emaili omshallllanicoin

Copy to:-

Shri Haradhan Das,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,

Department of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
F ax: 23 0 6 2225 I 23 0 6 | 6 13

～
|lο

らЪ

Di【



p.[]
UF iA,JEFI.TET .?&:'{

,r_J_ t_

No, 4601 1lS0/201 5-PC-ll
Governrnent of lndia

Minietry of Chemicals & Fortilizers

Departrneni of Chernicals & Petrochemicals

―

―
―
■
■
¨

憤|lθ

/      Room No.223:A VVing、
Shastri Bhawan,New Del1li‐ 110001

Dated the Septellber 00, 2015

師認rttLttF濯比3∵鳳覆誓:漁辟 h難逸鋭II
{:瞬ade of POlyester base,net COntenl

rな暉・

The urldersigncd is directed to r,

縣節轟曇i硼揃ittl

This hae approval of the cot'rtpetetrt authtlrity'

|

:■ iⅢl
1

(0.Fl.Sharma)
」oirit ir、 dtJstrial Aご visor

rell ol l.230714・・12

Telefax1 011‐ 23071187
Emalli Omsha,コ皇潔 _QI■

庶器」ξ視胤iT欝聯電le:
鵬lwrL鷺鴇∫:』翼lndり刺1

電IT:器Lど准孵165
Fax1 2306 2225/23061613

らЦ

::1.11115   0':51■ I
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脚bな事0,nttt COntont 22磁 .31D3辱 Nl)
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Offlce ofthe Developmcnt Commissioner

Micro Small&Medium Enterpriscs

MECIIIANICAL DIVISION 励づ・イ
し

30(199)/2014-ME

SutteCt AA no 0210205202 datcd 20.H.14 in respect of M/s Kyoccra CTC Precision

Tools Pvt.Ltd

Thc nolllls lnay be flxed as fono、 vs:_

Weight ofexport product GBA43R300-030GM,GBA43R185-020NIIY and GBA43R400-
040NIIY may be mentioned as 7gnl,8gnl and 8 gnl rcspectively.

Relevant size ofimpolt may be allowed for 50000 nos(550 kgs).

This issucs with the approval ofDirector(ME)for taking宙 ew by NC.

諦 7

AD(ME)

Shri Haradhan Das,FTDO,DGFT Udvog Bhawan New Dclhi
o/O The DC(MSME)UO note n0 30(199)/2014-ME dated 14.09.15

Dy.
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Offlcc ofthc】DevclopmenI Conlinissi()ncr           ・

Micro SmaH 2貶 Mediuin Enterplises

MECnANICAL D「 /1S10N

祈 ンタ (I

30(196ソ 2014‐ME

SutteCt:AA no 0210205201 dttcd 20.H.141■ rcspect of M/s Kyocera CTC Precision
Tools Pvt.Ltd

The nolllls lnay be flxed as foHows:―

Weight ofexpolt product GBA43R300-030GM,GBA43R185-020MY and GBA43R400-
040NIIY may be mentioned as 7gm,8glll and 8 gm respcctively.

Rclcvant size ofimport may be a1lowed for 55000 nos(605 kgs).

This issues with the approval of Director(ME)for taking宙 cw by NC.

ShEi Haradhan Das,FTDO、 DGFT Udvog Bhawan New Delhi
O/o The DC(MSME)UO note n0 30(196)/2014-ME datcd 14.09.15
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彬0し

Ofice o,'th,1)3vFlop,1lcnt Colnttrlissioncr

パヽicrc Small&Mcdiじ m Enterpttscs

ⅣIECIIANICAlし DIヽIS10N

SuЦ eCt:AA no 0210205203 dated 20.11.14 in rcspcct of Ⅳ
ys

Tools Pvt.Ltd

30(197)/2014-ME

Kyocera CTC Precision

The norms may be fixcd as follows:-

Weight of export produi:t GBA43R300-030GM, GBA43Rl85-020MY and GBA43R400-

040MY may be mentioned asTgrn, Sgm arrd 8 gm respectively.

Relevant size of import.nay be alltlwed for 4ii350 nos (531'85 kgs).

This issues with the approval of Director (ME) fbr taking view by NC.

,'y' JL,r_-1r41
(K.S.Sodhi)
AD (ME)

Shri Haradhan Das、 FTDO_DGIrT udvog Bhawan New Delhi
O/o The DC(MSⅣE)UO nOtC n0 30(197)/2014-ME dated 14.09.15

嶋キlο
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oface ofthc Developmett Commissioner
Micro SinaH&Medium Enterprises

MECHANICAL DIヽЛS10N

O/o The DC (MSME) UO note no:0(i98/ z)t4_M1dated t+.Og.tS

ぼg

ふ H
AD(ME)

賄)o

し」牲∠ハ

イ
/

30(198)/2014-ME

Subject: AA no 0210205200 dated 20.11.14 in respect of IWs Kyocera CTC Precision
Tools Pvt. Ltd

The nonns rnay be fixed as follows:-

Weight of expcrrt product GBA43R300-030GM, GBA43R185-020My and GBA43R400-
040MY may be menticned as 7gm, 8gm and 8 gm respectively.
Relevant size of import may be allowed for 51000 nos (561 kgs).

This issues with the approval of Director (ME) for taking view by NC.

ζ■
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Cffice of the development Con"rnissioner
Micro small & medium Enterprises
MECHANICAL DIVIS10N

Subject: AA no 0310791268 dated 20.11.14 of M/s Marine frontiers.

Norms may be fixed as fbllows:-
. Weight of export product may be specified as 14655.83 kg.
●  S.No. l ofitems ofimpOrt may be allowcd fiDr 1667.64 kg after affecting

50oZ recovery for scrap and inclusive of 2.63Yo wastage.
. S.No. 2 of items of import may be allowed for 3752.89 kg after affecting

50oZ recovery for scrap and inclusive of 2.63Yo wastage.
o S.No. 3 of items of import may be allowed for 3744 kg after affecting 5OYo

recovery for scrap and inclusive of 2.63Yo wastage.
. S.No. 4 of items of import may be allowed for 7248.98 kg after affecting

50olo recovery for scrap and inclusive of 2.630/o wastage.
. S.No. 5 of items of import may be allowed for 397.8 kg after affecting

500% recovery for scrap and inclusive of 2.63%o wastage.
. S.No. 6 of items of import may be allowed for 801.45 kg after affecting

50oZ recovery for scrap and inclusive of 2.63Yo wastage.
. S.No. 7 to 14 and 17 of items of import may be allowed for on net to net

basis with NIL wastage and accountability clause.
o S.No. 15 and 16 of items of import may be allowed as applied.

This issue with the approval of Director (ME)

30(20)/15-ME

珍
(K S Sodhi)
Asst Dir(ME)

Shri H.Das.FTDO、 DGFT UdhvoR Bhawan
O/othe DC(ⅣISME)Uo note n0 30(20)/15-ME dt25.08.15

」ゝ。
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＼
Micro small & medium E

MECHANICAL DIVISION
30(ley1s-ME

subject: AA no 0310791483 dated 27.11.14of M/s Marine frontiers.

Norms may be fixed as follows:-
. Weight of each export product may be specified as23146.57 kg.
o S.No. 1 of items of import may be allowed for 1068.6 kg after affecting

50olo recovery for scrap and inclusive of 2.63Yo wastage.
. S.No. 2 of items of import may be allowed for 1712.1kg after affecting

50oh recovery for scrap and inclusive of 2.63Yo wastage.' . S.No. 3 of items of import may be allowed for 973.05 kg after affecting
50Yo recovery for scrap and inclusive of 2.63Yo wastage.

o S.No. 4 of items of import may be allowed for 3476.85 kg after affecting
50Yo recovery for scrap and inclusive of 2.63Yo wastage.

o S.No. 5 of items of import may be allowed for 1604.85 kg after affecting
50Yo recovery for scrap and inclusive of 2.63% wastage.

. S.No. 6 of items of import may be allowed for 10249.2 kg after affecting
50oZ recovery for scrap and inclusive of 2.63Yo wastage.

. S.No. 7 of items of import may be allowed for 2139.15 kg after affecting
50olo recovery for scrap and inclusive of 2.63Yo wastage.

- o S.No. 8 of items of import may be allowed for 1283.1 kg after affecting
500/o recovery for scrap and inclusive of 2.63% wastage.

o S.No. 9 to 42,65 to 103 and 106 to 114 of items of import may be allowed
for on net to net basis with NIL wastage and accoqnlability clause.

o S.No. 104 and i05 of items of import being consumables may be allowed
@ lupto 2% FOB value.

. S.No. i04 and 105 of items of import, being consumables, may be allowed
@ upto 2% FOB value.

. S.No. 43 to 64 of items of import may be allowed as applied.

This issue with the approval of Director (ME)

堵

乳
(K S Sodhi)
Asst Dir(ME)

1ヽ0

Bhawan
O/othc DC(MSME)Uo note n0 30(19)/15‐ ME dt25.08.15

マθご



No.46011/79/2010-PC.Ⅱ

Government oflndia

Ⅳlinistry ofChemicals&Fertilizers

Department ofChemicals&Petrochelnicals

Room No.223,A Wing,
Shastri Bhawan,New Delhi… 110001
Dated the 24ぬ August,2015

0FFICE DIEMORANDUM

Sub: Application from lWs. Freedom Opthalmic Pvt. Ltd. for the import
material against the export of Hydrophobic Intraocular Lens for
advance licence (Licence No. 0410159847 dated 05.12.2014 - reg

The undersigned is directed to refer to DGFT U.O. No. 0118010501482/AM-1S/DES-

ll164t dated i5.01.2015 forwarded an application for issue of advance licence from NzI/s'

Freedom Opthalmic Pvt. Ltd. for the import of raw material against the export of
Hydrophobii Intraocular Lens for issue of advance licence (Licence No. 0410159847 daled

OiJZlOtq. The application has been examined in Department of Chemicals and

Petrochemicals and the following norms are recommended for the reference licence

application:-

This has approval of the competent authority.

」oint lndustrial Adviser

Tel:011-23071442

Telcfax:011-23071187

Email:omshannaの nic.in

Shri Pradyuman Das,

Foreign Trade Development Officer,
Directorate General of Foreign Trade,

Departrnent of Commerce,
Ministry of Commerce and IndustrY,

Udyog Bhawan, New Delhi
Fax: 2306 2225 123061613

ａ ｗ

ｏ
ｆ

ｒ

　

ｅ

ｏ
ｆ

ｓｓｕ

喝p

Name of Export Item(s) Qty  in
Kgs.

Name of import Item(s) Qty. in kgs.

Hydrophobic Intraocular Lens l kg・ Plastic clear pellets 1.10

Lens lnejctor Catridge Net+1%
wastage

Diamond Tool 0.000175

マ|

＼

i… 11



ヽ

Offlce ofthe Dё velopment Commissioner

Mioro Small“ Mediutt E,tOrpriド es

MECIIANICAL DIVISION
30(144)/15-1(E

Subject: AA no 34i0040806 dated 17.12.14 in respect of IW's Banco Products (India)

Ltd., Baroda.

The norms may be fixed as follows:-

・ Ittpo■ OfSno l19 4甲 ayり ,1119w,4 1S per SIい 0-1891.
●  Import of Sno 5 may be considered as decided in NC meeting vide case no.

2/26/80‐ALC2/2013 dtd 18.03.14.

This issue with the approval of Director (ME)

マ2ィ

孟 lマ

AD(ME)

kl,.,

O/" th" DC (MSME) UO note No 30(144y14-ME dated 29.09.2015
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Offlcc Ofthe Development cOmmissiOner

MicrO small&Mcdium Enterprises

MECIIANICAL DIVIS10N

30(t33y1s_ME

Subject: AA 0710107368 dated 06.01.15 in respect of M/s Zenithprecision pvr Ltd

The following information is required from the unit:_

o Detailed technical drawing with dimension of each export produci, cataiogue, if any mayalso be furnished.
. Weight of each export product.
r Blank size of import product.
r Detailed calculation as to how the quantity of raw material proposed for import has beenarived at, includ.ing the net weigirt of compon"nts to be manufactured out of theseimported materials, wastages claimed at each stage of manufacturing with completejustification and supported by documentary evidencefurawing.

This issue with the approvar of Director (ME) for taking a view by NC.

“轄
ぃ

AD(ME)

L
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D? L
Office of the Development Commissioner

Micro small & medium Enterprises
MECHANICAL DTVISION

Subject: AA 0710107401 dated 08.01.15 in respect of IWs Zenith Precision Pvt Ltd

r Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.

. Weight of each export product.
o Blank size of import product.
o Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials, wastages claimed at each stage of manufacturing with complete
justifi cafi on and supported by documentary evidence/drawing.

This issue with the approval of Director (ME) for taking a view by NC.

41o
(K.S.Sodhi)
AD (ME)

Shri H.Das,FTDO.DGFT Udvog Bhawan Ncw Delhi
O/o The DC (MSME) ID note no 30(120)/15-ME dated 09.09.i5

71

30(120)/1s-ME
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Mirlistry of Heavy lndustries&Public由 lterprises

Departrnent of Heavy lndustry
TSW(B)SectiOn

Subject:Application of M/S Sara sae for ratification of norrns
of A/ヽ no-6110061281dt 12-03-15

DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Sara Sae. This office recommends ratification on
repeat basis with AA no -6110067273dt 02-02-15.

The above issues with the approval of IA(KKT). :

.r/ 
"r,

t--' 
' L'!- -

B.C.Nayak
' Development Officer

31-08-15

DGFT(FTDO′ DES― I)
Deptt.of HI′ UO No3(168)/15-TSⅥ ノ(B)

75
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Officc ofthc DevcloPmcnt C● lllinissionel

Micro slllall&medium EnterPriSCS

PIECHANICAI`D「ЛS10N

30(H9)/15-ME

SuttCCt:AA 0710107794 datcd 12.03.15 11l respcCt ofM/S Zcnith PrccisiOn Pvt Ltd

The fo1loWing inforlnttion is required fl・ olll the unit:―

Detailed technical drau,ing with dirnension of each export prcduct, catalogue, if any may

also be furnished.

Weight of each export Product'
Blank size of irnPort Product'
Detailed calculation as to how the quantity of raw material proposed for import ha-s been

arrived at, including the net weigirt of components to-be manufactured out of these

imported materials, wastages clai-med at each stage of manufactgring with complete

lusiificution and supported by documentary evidence/drawing'

This issue with the approval of Director (ME) for taking a view by )JC'

台 1

(K.S.Sodhi)
AD(ME)

跡五H Da驚 FTDQDGFTUdP器
脊 織 母 誰 七 糧 0卸射 5

o/O The DC(MSME)ID notc Ⅱ
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Office of the Del,elopment

30(110)/15¨Ⅳ田

Sub」ect:AA no.0710108470 dated o6.o7.15お rM/s,Dynamnatic techi1010glcs
Ltd

Thc f0110wing informatiOn is required from the unit:_

・   Detailed technical notc On manufacturing process including thc relevant

3ow sllcct

e  Weight,size and specincation of cxport product.

・
驚 鱗 樅 雛

ご鰐籠氏脚 麗:濯朧
tcd matcrials,wastages clailncd at cach

stagc Of manufacturing with cOmplcte justincation and suppOrted by

documcntary evidencc/drawing.

●  Blank sizc and dcvelopment drawing Ofeach part number.
e  DilllcnsiOns Ofthe plates tO be provided.

This issues with thc apprOval ofDircctOr(ME)fOr taking宙
ew by NC.

McЮ s酬 &MdLm Eme駅
“
s    ィMECm】 CA二J DIV7slc

鰤掏
AD(ME)

牝〉0
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Mlnistry of Heavy lndustries&
Departrnent of Heavy

Public Enterprise
Industry

?*-". \ ro
こ蔵しヽβノー7

つづ月f
TSW(B) Section

Subject: Application of M/S ISGEC Ltd for ratification of norms of
AA no 051039317L dt 25-02-t5

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S ISGEC Ltd. . Inadvertently SION C-L642 has been mentioned
in the recommendations sent by this office of letter dated 01-05-
15. (Copy enclosed). The correct SION is C-L647 in stead of C-
L642.

The above issues with the approval of IA(KKT).

(r/ kuuo\-/ -
Development Officer

13-07-15
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Item Qty as per SION
Copper conductor Rotor as per C-1080, Stator as per C-2gg

This issues with the approval of JS(Rl$). i I.'-r -tr\.9.-'

:---'I (K.K.Tiwari)

Industrial Adviser
pv DGFT

DES― |

lο

7,

日eNα〃げ2015‐ぶ
Dateol/os/*TfrT(D-

Ref: wastage ,orms for M/s comestar Auto ChengarpattulO0 % Eou. (,

EP : Alternator for Automobiles; RpM 6000, i.2 volt ,90 and 120 Anrp.

I n puts-



K


